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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

IN THE MATTER OF:
APPEAL No. 20/2023/EZ

APPELLANT, PAKRI-BAWARDIH COAL MINING PROJECT
...Applicant
-VERSUS-

THE STATE OF JHARKHAND & ORS.
..Respondents

COUNTER AFFIDAVIT FILED BY RESPONDENT NO. 6 HEREIN, DIVISIONAL

FOREST OFFICER, HAZARIBAGH, JHARKHAND.

I, Shaba Alam Ansari, son of Muhamad Shamim, aged about 40 years, by Religion

- Islam, by Occupation - Service under the State Government of Jharkhand in t{h{e \_Q. -; \
office of Divisional Forest Officer, Hazaribagh, Jharkhand residing at Oppos.rﬁé‘m " ‘\?
Eidgah, New Azad Nagar, Bhuli, Dhanbad, Jharkhand, and presently campalgmng ‘: J
at 8/1, Kiran Shankar Roy Road, Kolkata — 700001, West Bengal, do henepy.__r_ -

solemnly affirm and state as follows:

1. That | am the Divisional Forest Officer, Hazaribagh West Forest Division,
Hazaribagh, Jharkhand and | am aware to the facts in the instant case and
as such | am competent to make and affirm the instant Affidavit of

Compliance on behalf of Divisional Forest Officer, Hazaribagh, Jharkhand.

2. That | am a law abiding Citizen of India and very much respect the

Constitution and Judicial System of India.

nhu



3. That in pursuance to the orders dated 01.08.2023 of this Hon’ble Tribunal

in the instant Original Application this Counter Affidavit is being filed on

behalf of Divisional Forest Officer, Hazaribagh, Jharkhand, respondents no.

6 herein. e
AONAR PN
F b :..

' -

f .f-"l /

4. That the instant application has been preferred by the App!iéanf t::'éf'qi'e

the Hon’ble Tribunal for prayed for the following reliefs:

a)

b)

I

For setting aside of letter no. 8-56/2009-FCpt dated 25.05.2023 issued
by the office of Ministry of Environment and Forest under the
signature of Assistant Inspector General of Forest to the extent that it
holds the Appellant to be in violation of condition no. 8 of the stage-II
of the FC approval and imposes penalty, over the entire forest area
(1026.438 ha) without approval, equal to five times the normal NPV
plus simple interest of 12% from the date of actual violation

committed till the deposition of penalty.

For setting aside the demand notice contained in letter no. dated
14.06.2023 (received on 19.06.2023) issued by the Divisional Forest
Officer, Hazaribagh West Division in which penal NPV amounting to Rs.
857,52,85,944.32/- (Rupees Eight Hundred Fifty Seven Crore Fifty Two
Lakhs Eighty Five Thousand Nine Hundred Forty Four and Thirty Two

Paise) has been levied.

For stay of order contained in letter no. 8-56/2009-FCpt dated
25.05.2023 issued by the office of Ministry of Environment and Forest

under the signature of Assistant Inspector General of Forest to the

-
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extent that it holds the Appellant to be in violation of condition no. 8
of the stage-Il of the FC approval and imposes penalty, over the entire
forest area (1026.438 ha) without approval, equal to five times the
normal NPV plus simple interest of 12% from the date of actual
violation committed till the deposition of penalty and demand notice
contained in letter no. dated 14.06.2023 (received on 19.06.2023)
issued by the Divisional Forest Officer, Hazaribagh West Division till -

final adjudication of this appeal.

I I

d) For issuance of such other writ(s), order(s) or direction(s) aéi_th_i;;'

Hon’ble Court may think just and proper in the facts and circumstances -~~~ o

of the case doing conscionable justice to the Appellant.

5. That it is necessary to state certain important facts which are stated in the

following paragraphs.

a. That for diversion of 1026.438 ha of forest land in favor of Appellant
herein for coal mining at Pakribarwadih Project in Hazaribagh West
Forest Division in Hazaribagh district of Jharkhand, Stage-I Clearance
was granted by the Ministry of Environment & Forest (FC Division),
Government of India vide F. No. 8-56/2009 FC (Pt.) dated &:05.2010.

0 4.
The said Letter dated GQ.OS.2010 is annexed hereto and marked as

Annexure Al.

b. That vide F. No. 8-56/2009 FC (Pt.) dated 17.09.2010 Stage-l| Clearance
was granted to the Appellant herein by the Ministry of Environment &

Forest (FC Division), Government of India for diversion of 1026.438 ha
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of forest land for coal mining from Pakribarwadih Project in favor of
Appellant in Hazaribagh West Forest Division in Hazaribagh district of

Jharkhand.

The said Letter dated 17.09.2010 is annexed hereto and marked as

Annexure A2.

. That vide Letter No. 1240 dated 31.03.2011 issued by the Deputy

Secretary, Forest & Environment Department, Government of

Jharkhand decision to release the 806.658 ha. of notified forest Ia,_r}fi: A

was taken which was involved in the project.

The said Letter dated 31.03.2011 is annexed hereto and marked'as

Annexure A3.

. That vide Letter No. 1235 dated §8.04.2011 issued by the Divisional
Forest Officer, Hazaribagh West Forest Division, Hazaribagh, the land

was released in favor of the user agency i.e., the Appellant herein.

The said Letter dated P8.04.2011 is annexed hereto and marked as

Annexure A4.

. That Appellant while carrying out the mining activity was supposed to
comply all the conditions of the Stage-| & Stage-Il clearance imposed by

the Government of India for diverting the forest land in its favor.

. That however, after taking over the possession of the land in question,
Appellant violated the condition no. 7 of Stage-l clearance and

condition no. 8 of the Stage-ll clearance and Appellant was supposed
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to take up program for at least 50 m green belt along the sides of Pakwa
Nallah and Dumuhani Nallah from the initial years under the
supervision of state forest department. However, the Appellant as per
its convenience diverted the course of Dumunhani Nallah and carried
out mining activity over the Dumuhani Nallah area. Thus, diversion of

course of Dumuhani Nallah and carrying out mining activity over the

J?J;.-"__"_‘\-;.‘.\‘
: -y e . AAOTAR
said nallah was blatant violation of the conditions imposed by the” ‘l"z H'Hmi’\\‘.
.':"II* ,"l' KOLKA ;
Government of India while grant of Stage-1 and Stage-Il clearance. i'\ 'k o s s Eape
\ 13823/ 18

G

8

g. That after doing such violation Appellant by a representation datec} f?“ ﬂ_g_zﬁji--
09.10.2018 requested the Government of India for amendment of
condition no. 8 of Stage-ll clearance and condition no. 7 of the Stage-|
clearance by which it was required to take up program for at least 50
m green belt along the sides of Pakwa Nallah and Dumuhani Nallah
from the initial years under the supervision of state forest department.
The representation of APPELLANT was forwarded by the Government
of India to the Government of Jharkhand vide letter dated 29" January,

2019 for its comments.

The said Letter dated 29.01.2019 is annexed hereto and marked as

Annexure AS.

h. That pursuant to the aforesaid letter dated 29.01.2019 of Government
of India, an enquiry was done by the Divisional Forest Officer,
Hazaribagh West Forest Division, Hazaribagh who vide his letter no.

2094 dated 29.06.2020 gave following report:
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“Accordingly, the site was inspected and the mining area was found
to be traversed by three important rivulets i.e. (i) Khorra Nallah along the
Western boundary of the mine, (ii) Pakwa Nallah along the Eastern
boundary of the mine and (iii) Dumuhani Nallah passing right in the middle
of the mining area. All these three rivers originate on the upper
catchments area (hilly areas) on the North of the mining area.

As per condition no. 8 of Stage-Il and condition no. 7 of Stage-I a

green belt of 50m should be maintained along the sides of Pakwa Nallakh -

(East periphery of the mine) and Dumuhani nallah (situated in the m’idd!e

of the mining area) but no mention has been made of Khorra nallah which _

is on the Western boundary of the mine. On inspection it was found that a- - :

50 m green belt could be developed Khorra nallah which is an important
rivulet providing water security to people living downstream. Likewise in
the Eastern extremity of mining area a 50 m green belt can be developed

along the riverside. However, Dumuhani Nallah which is running in the

midst of the mining area which is also quarry area has been found to be

diverted by the user agency and again reconnected to the same rivulet

downstream. But as per the condition a green belt has to be developed

along the sides of Dumuhani nallah. And when the issue was raised the

user agency they have expressed the difficulty and inability to do

plantation as the river is passing through the middle of the mining area

that is creating hindrance for mining and allied activities and hence it was

diverted and reconnected to the same nallah. And that in future the entire

Dumuhani Nallah would be diverted along the northern boundary of the

mine and would be connected to Pakwa Nallah on Eastern boundaries as

. % _-_:.:,';"

o il
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stipulated in the Environment Clearance and CWPRS study

recommendations.

Hence, keeping in view the longterm impacts of mining on water
quality and security to the downstream users and the land use plan of the
mines, it is important that a 50 m green belt be developed along the sides
of Khorra Nallah and Pakwa Nallan and at least 25 m green belt along the

Dumuhani Nallah after diversion, and this amendment would be feasible.”

The said Letter dated 29.06.2020 is annexed hereto and marked as

Annexure A6. m% :
i. That thereafter vide letter no. 893 dated 22.10.2020 issued by HLE. REGN & -lr h

Principal Chief Conservator of Forest-cum-Executive Dtrectdr;‘}:ra;f{o\/
Wasteland Development Board, Jharkhand, Ranchi information —
regarding the violation done by the Appellant was provided to the

Department of Forest, Environment & Climate Change, Government of

Jharkhand.

The said Letter dated 22.10.2020 is annexed hereto and marked as

Annexure A7.

j. That in response vide letter contained in memo no. 460 dated
10.02.2021 the Officer on Special Duty, Department of Forest,
Environment & Climate Change, Government of Jharkhand called for a
report from the Principal Chief Conservator of Forest-cum-Executive
Director, Wasteland Development Board, Jharkhand, Ranchi on the

following points:
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i What is the proposed action against the violation and who will

take such action?

ii. Information be called from the user agency as to whether the
jungle-jhariland involved in the project has been released by the
Department of Revenue, Registration & Land Reforms,

Government of Jharkhand, Ranchi or not?

-

The said Letter dated 10.02.2021 is annexed hereto andf{r-.hgi'ke_d

as Annexure AS8. NO—2\0

k. That pursuant to the aforesaid letter, a report was submitted by the
Divisional Forest Officer, Hazaribagh West Forest Division, Hazaribagh
vide letter no. 1855 dated 03.06.2022 & which in response to the first

question he made following recommendation:

i. Recovery of 5 times Penal NPV for doing illegal mining over 37.20 ha

of forest land.

ii. Imposition of condition to do Penal Compensatory Afforestation over
the area which is 5 times the area of 37.20 ha over which illegal mining

was done by the user agency.

As far as the question of release of jungle-jhari land by the Department of
Revenue, Registration and Land Reforms is concerned, information was
sought from the user agency upon which the Executive Director of the

user agency vide letter dated 30.07.2021 provided following information:
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“It is bring to notice of your kind office that the lease have been granted
on all GHJJ and GM lands (including nalas flowing across the coal Mining
Block) by the Government of Jharkhand vide its Gazzette notification

dated 21.02.2013, 20.05.2013, 19.07.2013 & 21.12.2017 etc.”

The said Letter dated 03.06.2022 is annexed hereto and marked as

Annexure A9,

. That meanwhile Appellant vide letter dated 18.01.2022 again

represented before the Government of India seeking amendmenﬁ_’_ Qf 23/

condition no. 8 of Stage-ll clearance and condition no. 7 of Stage-,ll_. o]

clearance.

The said Letter dated 18.01.2022 is annexed hereto and marked as

Annexure A10.

m. That thereafter vide letter dated 23.02.2022 the Government of India
issued a show-cause to the Government of Jharkhand seeking
justification for non-submission of the comments of the state, as

requested vide letter dated 29.01.2019.

The said Letter dated 29.01.2019 is annexed hereto and marked as

Annexure All.

n. Thatin response to the aforesaid show-cause a report was prepared by
the Divisional Forest Officer, Hazaribagh West Forest Division
Hazaribagh and was forwarded to the Government of Jharkhand

through proper channel vide letter contained in memo no. 2011 dated
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14.06.2022. In the report recommendation for amendment of
condition no. 8 of Stage-ll clearance was made i.e., in place of
Dumuhani Nallah, Khorra Nallah can be included with following

conditions:

Recovery of 5 times Penal NPV for doing illegal mining over 37.20 ha

of forest land.

the area which is 5 times the area of 37.20 ha over which illegal r'ﬁi_niﬁg-._. o

was done by the user agency. , ;L

The said Letter dated 14.06.2022 is annexed hereto and marked as

Annexure Al2.

. That based on the aforesaid recommendation the Government of

Jharkhand vide letter dated 08.07.2022 made a request to the

Government of India for amendment of condition.

The said Letter dated 08.07.2022 is annexed hereto and marked as

Annexure Al13.

. That request of the Government of Jharkhand was taken-up for

consideration by the Advisory Committee of Government of India in its
meeting held on 25.04.2023. Based upon the recommendation of the
Advisory Committee which was approved by the competent authority
in the Ministry the condition no. 8 of Stage-ll clearance was modified

as follows:

i. Imposition of condition to do Penal Compensatory Afforestationﬁgvﬁ'r{ ek
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“The user agency shall restore and conserve the Khorra Nalla (west) and
Pakwa Nalla (east) watersheds on priority basis under supervision of the
forest department and expert hydrologists/agencies and develop their

watershed status as per the Survey of India toposheet no. 73 E/I. A

greenbelt of 100 meters on either side of both Khorra Nala and Pakwa TS

-

Nalla shall be maintained.”

Government of Jharkhand about the aforesaid modification and furtﬁer =

directed that Government of Jharkhand that since in total disregard to
the conditions of approval, the user agency has mined out the area and
changed the course of the Dumuhani Nala which was actually required
to be protected and maintained as green belt, thus, it has been decided
that the penalty shall be imposed over the user agency for violation
committed over the forest area (1026.438 ha) without approval equal
to five times the normal NPV plus simple interest of 12% from the date

of actual violation committed till the deposition of penalty.

The said Letter dated 25.05.2023 is annexed hereto and marked as

Annexure Al4.

r. That accordingly vide letter contained in memo no. 3291 dated
14.06.2023 issued by the Divisional Forest Officer, Hazaribagh West
Forest Division, Hazaribagh the user agency APPELLANT was directed
to deposit Rs 857,52,85,944.32/- (Rupees Eight Hundred Fifty Seven
Crore Fifty Two Lakhs Eighty Five Thousand Nine Hundred Forty Four
and Thrity Two Paise).

/

. The Government of India vide letter dated 25" May, 2023 mforn‘ted the -
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The said Letter dated 14.06.2023 is annexed hereto and marked as

Annexure A15.

s. That from the aforesaid facts and circumstances it is evident that
admittedly the Appellant violated the conditions of Stage-l and Stage-I|

clearance and as such the impugned orders have been rightly passed.

Accordingly, the impugned orders require no interference and hence,

the present appeal is liable to be dismissed. V=t —{f,r,\\

1

t. That from the aforesaid facts and circumstances it is apparent that the
answering respondents are taking appropriate legal action against =

Appellant for the illegal acts committed by it.

. That with respect to paragraph nos. 1 to 10 of the said Appeal, | state that

they are matter of records.

. That with respect to paragraph no. 11 of the said Appeal, save and except
what are matter of records | deny and dispute the statements made

therein.

. That with respect to paragraph nos. 12 to 20 of the said Appeal, | state that

they are matter of records.

. That with respect to paragraph no. 21 of the said Appeal, save and except
what are matter of records | deny and dispute the statements made

therein.
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10.That with respect to paragraph nos. 22 to 31 of the said Appeal, | state that
they are matter of records.

11.That with respect to paragraph nos. 32 to 36 of the said Appeal, save and
except what are matter of records | deny and dispute the statements made

therein.

12.That with respect to paragraph nos. 27 to 38 of the said Appeal, | state that -

they are matter of records.

L o~

had

13.That with respect to paragraph nos. 39 to 40 of the said Appeal, savé gﬁﬁ F \S

except what are matter of records | deny and dispute the statements made
therein. | further state that based upon the recommendation of the
Advisory Committee in its meeting held on 25.04.2023, which was
approved by the competent authority in the Ministry of Environment
Forest and Climate Change, Government of India that such demand of
penal amount was issued by the DFO, Hazaribagh West Division,

Hazaribagh.

14.That with respect to paragraph no. 41 of the said Appeal, | deny and
dispute the statements made therein. | further state that the issuance of
the said demand notice dated 14.06.2023 is correct and very much valid in
the eye of law. Moreover, the grounds mentioned thereunder are all
baseless vague and has no legal stand and that the petitioner is not
entitled to get any relief from this Hon’ble Tribunal and that the Hon'ble

Tribunal may be pleased to dismiss the instant Appeal.

%,
el ey

T '._" 41'-).
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15.That the Divisional Forest Officer, Hazaribagh, Jharkhand, respondent no.
6 herein, are obliged to and will comply with all the directions which the
Hon’ble Tribunal may be pleased to give to the said Respondent.

16.] state that the statements contained in paragraph Nlﬂﬁ;- 1402 are true
to my knowledge, the statements contained in parag;'aph Nos. M
are true to my information derived from the official records of the case,
which | verily believe to be true and the rest is/are my respectful

submissions before this Hon’ble Tribunal.

Shoba Maw fusen
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L‘jlﬁ?a‘/ VERIFICATION

I, Shaba Alam Ansari, son of Muhamad Shamim, aged about 40 years, by Religion

- Islam, by Occupation - Service under the State Government of Jharkhand in the

office of Divisional Forest Officer, Hazaribagh, Jharkhand residing at Opposite to

Eidgah, New Azad Nagar, Bhuli, Dhanbad, Jharkhand, and presently campaigning

at 8/1, Kiran Shankar Roy Road, Kolkata — 700001, West Bengal, and that | am

dealing with the connected records of the case in possession of the office of

Divisional Forest Officer, Hazaribagh, Jharkhand.

Date:

Place:

Identified by me:
Arslhuoarys “Rapqazlones

Advocate

v T.1.(s) Signatures(s) of
Executanl

% aliesl %-{ e ﬁ."‘
N: ol

niificafion

"p"'\l"

Advocals, Hi cou 5
!&ud No.- 1acca 2J1 Govl. of india
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NARENDRA/PRASAD GUPTA
NOTARY

GOVERNMENT OF INDHA
riEu‘u NO . -1%823/2018

aD\-""A“": HuH- QURY CALCUTTA
6, Oid Post Offica Stred! (Ground Fiscr)
Opp. F-Gate (High Court)
Mob. 8 ‘I'}ﬁ": "*‘5
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P No, B-5622000 - F¢
" Government af Indin
Ministey of Environnient & Porests
(1 Divivlon)

Purvavaran Bhawon,

CGO Complex, Lodhi Roud

Mew Delbi - 110510
& LY -

Lz i G 48

'i__ht Principe] Searetory (Forest), &
Lovernmen of Jharkhand,
Ranuki,

Sub: Diverstss p— T ‘ -

Subi I:nf:-ls.:-:n‘ of 1026.435 hn of foress land for conl mining from Paliribarwadih
}rUJcc} in favour of M/s. NTPC in Fazaribagh West Forest Division in
Hazaribagh district of Jharkhand.

Sir,

| am directed 1o refer to the State Government's letter no. 3/VanBhumi-
75720022458V dated 00.08.2009 on the subject mentioned above secking prior
approval of the Ceniral Government under section-2 of the Forest (Conscrvation) Act,
1980, and to say that the proposal has been examined by the Forest Advisory Committee
constituted by the Central Govemment under section-3 of the said Act.

7 v N
(. / wocin X\ )
Afier coreful examination of the proposz! of the State Gavernment, the erﬂl ’/ LSRN *
for! n |
oty :

Government hereby conveys the recommendations of the Forest Advisory Committ

diversion of 1026.438 ha of forest land for voal mining from Pakribarwadih Froject i\
Eovers of Mfs. WTPC in Hazaribagh West Forest Division in Hazaribagh district af,";

N,
, -}-H_L__

Tharkhand subjeci to fulfillment of the following conditions:

I. (i) Ths Compensatory Afforestation (CA) will be raised and maintained over
double the degraded forest land ie. 1026438 x 2= 2053 ha at the cost of
User Agsncy

(ii) The User Agency will submit the details of area identified for Compensatory
Afforestation on SOI toposheet of 1:50,000 scale.

structure) of raising and maintaining Compensatory Afforestation 1o the
Adhoc CAMPA through State Forest Department.

}f\“i" Gii) The User Agency shall transfer the cost (incorporating the current Wage
%5‘\ !

2. The State Government shall charge the Net Presem Valuc of the forest area
diverted under this proposal from the User Agency ac per the Jl_ldgcmcnl of l}.m
Hon'ble Supreme Court of India dated 28.03.2008 & M.ﬁﬁ.?lﬂﬂﬂ'm IA Np—. 566 in
WP (C) No. 202/1995 and as per the guidelines issucd by this Ministry vide letter
Yo, 5-3/2007-FC dated 05,02.2009 in this regard.

3. The User Agency shall furnish an undenaking to pay the additional NPV, if so

7

&y
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5\
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shall be uidertzken by the User Agency under
€3t Deparimeny gy the project cosy:

minimize 50il erosion and choking of streams
emented,

(i) Construction of check
the excavated

toc

retention/toc. walls 1o arrest sliding down of 1)
material along the contour,
6. The User Agency will ensure the Sumping of OB as per the pian and wi) submit Zis
the duly approyed phased Rmimnan-:m plan along with the compliance repor. ) e fx\\“\
7. The user agency will tike Up programme for at least 50 m Breenbelt along the ([ [/ «oueh B W A
_sidesofi_ht'l’a.hvamﬂnhmﬂnumumni!ﬁllﬂhfmnllm'miﬁnlrﬂnundcrtht [ e
___WPEWisi_nnpfﬂwatt_t:Fntestdtptthnmt. : N\ RES S iAE /=
. T " {T:.\ v 4 1
¥ The conl evacuation will be done tyougy ieh speed conveyer of 20 neter widg, O
running at a height sufficient o ‘allow all tall wilg animals including elephants . Uiz
The installation of syeh system will be undertaken under the supervision o the
CWLW of the State, ‘
9. The User 2gency will undertales comprehensive goj| conservation measures a the
project cost,
ID The period of

diversion: tinder s approval shall be twenty (20 years or
coterminous with the mining fease subject to Possession of valid lease by Vser
s Ay e e VDR Act 37,
1. The ‘Stal-e'Govt.'m review the 'prﬁposad'mhahilltaﬁon policy to reconsider the
issues of landless People in the light of the R&R policy of Orissa with
Tespect to landless and also compare with the drafy RER of the Gowt. of India.
The revimd'R&[{ paé.‘s:igg should be submitteq g with compliance report.
R Tl'mlm:rng 163 vl “assidh e State’ Govemnment 5 conservation ang
~ preservation . florz ar fn‘ﬁmﬁfﬂlemm accordance with the Plan prepared
by the Chief Wildlife Warden of the State: -~ - -
' = beuuaformywnmoﬂwthanﬂmwndmthe
Proposal.

| (¥ Scanned with OKEN Scanner
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14, N : ) o
® abooy camps shall be set up inside the forest area. p &
= mﬂ::m agency shall provide fuel wood preferably alternate fuel to the labourers
working at the site to avoid damage / felling of trees. ;
6. The user agency will obtain Environmental clearance and any other clearances
required for such project before the final approval.
i 17 The user agency will obigin the clearance under the provisions of ST&OTFD
g ( “.En““”} of Forest Rights) Act, 2006 before the final approval and will
i submit certificatc towards the settlement of 20l claims and rights over the
_i Pi'Osted forest land under the Act, along with the compliance report, as per the
2 advisory dated 03.08.2009 issued by MoEF.
: 18. Any other condition that the CCF (Central), Regional Office, Bhubaneshwar,
may impose from time to time for protection and improvement of flora and fauna
in the forest area, shall also be applicable. "
19. The forest land thus diverted shall be non-transferable. Whenever the forcst land
is not required, it shall be surtendered to the State Forest Department under
intimation to this Ministry.
After receipt of the compliance report on fulfillment of the conditions mentioned
above, the Central Government shall consider the handing over of forest land for non-
forest purposes under séction-2 of the Forest (Conservation) Act, 1980.
: : Yours faithfully,
. (CD. Singh) —
Sr. Assistant Inspector General of Forests ’ AR PR
Copy to:- ' Sy oY
-X. umﬁmldemmmdFm,&vmofmmhi- s e L
2. The Nodal Officer (FCA), Olo the PECF, Government of Jharkhand, Ranchi. \ \ REaes 118 /)
3. The Chief conservator of Forest (Central), Eastern Regional Office, Bhubaneshwar. . 1Y
4. User Agency for information. N ¢ :,
5. Monitoring cell. =
6. Guard File.
: (C0i) Singh)

Sr. Assistant Inspector General of Forests

(& Scanned with OKEN Scanner



2T 3 g F-No. 5-56/2009-FC
~ 7 T =~ TN Government of Indin
c Ministfy, of Environment and Fores(s
= ¢ 18 Sty upt ¥ (F.C Division)
«

) Panvevasan Bhuwen
i = CGO Complex. Ludin Road,
et ' New Delhi - 110 510.
Dated; 17" September. 2010

T To
._L. 'I:he Principal Secretary (Forests),
Government of Tharkhand, :
Ranchi.

Sub:- Diversion of 1026.438 ha of forest land for coal mining from Pakribarwadih
Project in favour of M/s. NTPC in Hazaribagh West Forest Division in
Hazaribagh district of Jharkhand.

Sir, *

I am directed to refer to the State Govt. lener no. 3/VanBhumi-75/20092458VP
dated 06.03.2009 on the subject cited above seeking prior approval of The Centmal
Government under the Forest (Conservation) Act, 1980. After careful consideration of
the proposal by the Forest Advisory Committee constituted under section-3 of the said
Act, in-principle approval was granted vide this Ministry’s letter of even number dated
11.05.2010 subject o fulfiliment of certain conditions. The Stale Government has
furnished compliance report in respect of the conditions stipulated in the in-principle
approval and has requested the Central Government to grant final approval.

In this connectian, 1 am directed.to say that on the basis of the complianc= repon
furnished by the State Government vide letter no. dated 16.08.2010, approval of the
Central Government is hereby granted under section-2 of the Farest (Conservation) Ac,
1080 for diversion of 1026.438 ha of forest land for coal mining from Pakribarwadih
Project in favour of M/s. NTPC in Hazacibagh West Forest Division in Hazaribagh
district of Jharkhand subject to fulfillment of the following conditions:

|. Legal status of forest land shall remain unchanged.

2. & Compensatory afforestation shall be ruised and maintained by the State
Torest Department at the project cost.

b Fencing, protection and regeneration of the safety zone area shall be done
at the project cost. Besides this, afforestation on degraded forest land, to be
selecied elsewhiere, measuring one and a half times the area under safety
zone, shall also be done at the project cost.

¢ Wherever possible and technically feasible, the User Agency shall

" undertake afforestation measures in the blanks within the lease area, as well

usnlnngﬁxmdsnmidcihclmcmdimmdmdnthisapprnmL in
consultztion with the State Forest Department &t the project cost

_____
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Fbllomnp activities shall be undertaken by the User Agency wnder the
supervision of the State Forest Department at the project cost:

(1) Prope mitiputive mcasurzs 1@ oinimite w0l enon
strecm shall be prepared sud il mented

(1) Planting of adequate drought hardy plant species and sowing of seeds 10
arrest soil crosion, -

(1i1)  Construction of checl. dams, retention / toc walls 1 arrest sliding down of
the excavated material along the contour.

(iv) The ereas shall be reclaimed keeping in view the international practice of -

LA

~ The installation of such system will be undertaken under the supervision of the

10.

I1.

stabilizing the dumps by grading / benching so that angles of repose
(normally less than 28 at any given place) are maintained.

(v) The op soil mﬁmgﬂm:ﬂt plan should be strictly adhered to.
The forest land fJJ.E]I fiot.be wsed for any purpose other than that specified in the

proposal.
The User Agency shall fummish an undenaking to pay the additional NPV, if o

determined, as per the final decision of Hon'ble Supreme Court of India. =

The approval under the Forest (Conservation) Act, 1980 is subject tgﬂu- Gl Tt

clearance under the- Envmnmnm (Protection) Act, 1986. {f / wouxa A "\1 « \\
| i | |:

The user agency will make arrangement for free supply of coal 1o labaure:s aﬂd B
staff svorking on the project site 5o as to'avoid any pressure on the adjacent im-egl

r
areas, . brp——
- *
“'H;:-._.“i‘—-*..»'-

The uscr agency will take up programme for at Jeast 50 m greenbelt along the
sides of the Pakwa nallah and Dumuhani nallah ftom the initial years under the
supervision of the State Forest department. -

The coal evﬁnu'aﬁﬂn will be done through high speed conveyer of 20 meter width
running at a height sufficient to allow dll {all wild animals including elephants.

CWLW of the State.

The State Govt. to implement the rehabilitation policy of the State with respect to
landless as submitred with the compliance report.

The user agency will assist the State Government in conservation and
preservation of flora and fauna of the area in accordance with the plan prepared
by the Chief Wildlife Warden of the State.

The forest land shall not be used for any purpose other than that specified in the

o v ——
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proposal.

13. No labour camps shall be set up inside the forest 4rea.

Pl . . e Jitvarer
4. The useragency shell prin fils foel wond 1'-1;1.'1:.!'!: jlermase Tl e e hitwaas

working a1 the site 1o avoid damage / felling ol wees.

I5. The period of permission for lcase under the Forest (Conservation) Act, 1980 will
be for 20 years or co-lerminus with the mining lease subject 10 possession ol
valid lease by User Agercy under the MMDR Act, 1957,

16, Demarcation of mining lease area will be don¢ an the ground ai project cost
using four feet high reinforced cement concrete pillars with serial numbers.
forward & back bearings and distance from pillar w pillar, h

: 17. Mining / reclamation sehedule shall be implemented by the user agency at their
' cost as per Environmental Mamagement Plan / phased reclamation programme.
The annual report about the progress of reclamation should be submitted to the

CCF (Ceniral), Bhubaneshwar.

1§. The user agency shall also tske up study on soil erosion / soil flow from the over-
burden areas with the help of GIS in consultation with the forest department.

19, The user agency shall take up the de-silting of the village tanks within five km XD TAGS
area from the mine lease boundary as a Corporate’s social responsibility sossto 77 T 0
mitigate the impact of siltation of such tanks if any. fJ-'-* ! woika A \

20. Any other condition that the Chief Conservator of Forests (Central), R.egianait!l _\ K '
Office, Bhubaneshwar may impese from time to in the interest of conservation, 02

protection or development of forests. N Ey——
Yours faithfully. 0. OF

(C.D. Singh)
r. Assistant Inspectar General of Forests

Copy to:-

_ The Principal Chief Coniservator of Forests Government of Jharkhand, Ranchi.
" The Nodal Officer, Office of the PCCF, Government of Jharkhand. Ranchi.

. The Chief Conservator of Forest, Regional Office, Bhubaneshwar.
. User Agency for information. : '

. Monitoring cell of the FC section

. Guard file.

(C.D. ingh)

Sr, Assistant Inspector General of Forests

i i A 72 b e al Sy LR L &
: S N i
e : . Pcpne 3 ST
.
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Jharkhand Government

Forest and Environment Department

Letter No. 3/Van/van Bhoomi 75/2009 /1240 dt. 31.03.2011
From:
Mukesh Kumar Verma
Deputy Secretary to the Government.

To,

Principal Chief Conservator of Forests Jharkhand
Ranchi.

Subject :- Proposal for utilization of 1026.438 hectares of forest land for Pakri Barwadih coal mining
project of NTPC, letter no. 267 dated 22.03.2011 of Principal Chief Forest Conservator-cum-Executive
Director, Barren Land Development Board, Jharkhand Ranchi.

Ref- PCCF-cum-ED letter No. 267 dt. 22.03.2011
Sir,

As per the instructions given by the letter no. 8-56/2009-FC dated 17.09.2010 from the Senior
Assistant Inspector General of Forests, Government of India, Ministry of Environment and Forests,
New Delhi on the above mentioned subject, the approval of Stage-11 given along with the conditions
of the thematic project is given by the Principal Chief Conservator of Forests. After reviewing the
compliance report received from the Executive Director, Barren Land Development Board, Jharkhand,
Ranchi through letter no. 267 dated 22.03.2011, it has been decided to release 6.65 hectares of
notified forest land included in the proposal. From our level, we would like to direct the user agency
to take action as per the letter no. 1076/R dated 16.04.2010 of the Revenue and Land Reforms
Department, Jharkhand, Ranchi, for the transfer of 219.78 hectares of non-major forest scrub land
contained in the proposal.

Please ensure compliance with the decision.

Memorandum No. 2/47/75/2009-

Vishwasbhajan 80/-
(Deputy Secretary to Mukesh Kumar Verma Government

2010 Rachi Date-

Copy to - Secretary, Ministry of Environment and Forests, Government of India, Paryavaran Bhawan,
CGO Complex, Lodhi Road, New Delhi 110003 / Conservator of Forest (Central), Ministry of
Environment and Forests, Eastern Regional Office, Bhubaneswar - 751023 for information and
necessary action along with compliance report. Sent for.

Deputy Secretary to the Government
Memo No. 1240 Dt.31.03.2011

Copy sent to Pakri Barwadih Mining Project Hazaribagh for information and necessary
action by Principal Chief Forest Conservator-cum-Executive Director, Barren Land Development Board

Block Ranchi General Manager NTPC.

Deputy Secretary to the Government

Translated by Google translate
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Office of the Divisional Forest Officer, ~""
- <., Hazaribag West Forest Divigion, Van Bhawan, Hazzribad
- prrmeEn B (6546-222330, Email- dfo.hazaribaghwest@rediffmail.com & dfo-hnzaribaghwesi@gov.in

7

Consarvaicr of Forest.
Territorial Circle,
Hazaribagh.

Subject:-  Diversion of 1026.438 Ha of forest land for coal mining from

Pakribarwadih project in favour of M/s NTPC in Hazaribagh West

Forest Division in Hazaribagh district of Jharkhand-amendment of

condition ne.8 of of Stage-II & condition no.7 of Stage —I forest
clearance-reg.

Ref:- Your Letter no. 576 Dated. -6-03-2020 and Letter no 29 dafed:/ o
25.06.2020 of Dy.GM (Envt.Mgmt.) NTPC Ltd. PB, CB & Badam .\
CMP and letter no. 24 dt.- 12-06-2020, letter no 29 dt. 25-06-2020101x~ 4 \ L)
1l | e s ¥
TJ 230 18
Si1"'-: "-__L.’.;;;n.

The MoEF & CC while according inprinciple approval vide letter no.
 No. §-5672000-EC dated 1%, May, 2010 laid out 19 conditions, in regard to the
condition no. 7 — “ The User agency will take up programme for at least S0m

oreen belt along the sides of the Pakwa nallah and Dumhani nallah from the inilial

WMMMM

The user agenéy i.e. NTPC limited mﬁde a representation 10
MoEF&CC vide letter no. 31748 dated 15.10.2018 ,for amending the above
condition, which reads as Quote —
+ Regarding the plantation for atleast SOm green belt, it is to submit that, as per
the guidelines issued by the Directorate General of Mines Safety tDGMS) (Rule
149 of CMR 2017) on safe working near water bodies, mining can be done up to

P .nmmazmnw_mWM Aequisiiion et FCACAN.T.P.C. Lid, ProjectstNTIC Wm Miniing Biock 1036 ha'iCT berier
7 i Darvadi Cosl Misieg Bleck 1624 ba fobler dor- I- 4 S




—26 -
horizontal distance of 15 meters from bank of a river or canal. Also. Dumuhani

nallah, a seasonal tributary of the Khora nzllah fall in the middle of the Pakri
Barwadih Coal Block and is to berrealigned as per swdy report of CWPRS for
mining purpose as per mining plan and Environment clearance, WOT from wietar
resources department , Government of Jharkhand is aiso obtained.

Accordingly, it is requested to please amend the condition for

maintaining of 50 m green belt as stipulated in the condition mentioned above

along the sides of Pakwa nallah and Dumbhani nallah. Instead, we may please bg_ =

——

20 '_P'tl'..'h. S,
permitted for maintaining the 15 m green belt along the Pakwa Nalla and ?Er hl:“\\l
Sty

=1

REGNK ND

v 1f ok .1 -
._G- 338 &
\ O,

Wl .}“-u
The MoEF & CC vide letter No. F.No. 8-56/2009-FC (Pt.) dated 29",

Nala.”- Un-quote-

January, 2019 inlits subject: “Diversion of 1026.438 Ha. of forest land for coal
mining from Pakribarwadih project in favour of M/S NTPC in Hazaribagh West
~ Forest Division in Hazaribagh district of Jharkhand- amendment of condition no.
8 of Stage-II and condition no. 7 of stage-1 forest clearance” asked for
 clarification from the State Government. That, in view of the above subject,
MoEF & | CC requested the State Government to fumnish comment on the -
representation dated 09.10.2018 made by the user agency. In addition to this , the
documents as available with the State Government for instant proposal are also to
be provided to the ministry.
".-a:cc-rdmgl}'_. the size "vas inspecied and the mining area was found to
be traversed by three important rivulets i.e.(i) Khorra Nallah along the Westemn

boundary of the mine,(ii) Pakwa Nallah along the Eastern boundary of mine and

VHWOLHAUsery PublizForestolfiee I'Land Acquisiden anger F.CASN TP C L, Projects NTPC

PuakriBaraadib Cool Mining
Rlec H2ARACE betiey NTPC Pakrt Baraadih Coal Miming Dleck 1626 3a lder doc= 2 = R e

=y et T ey e RO S
(¥ Scanned with OKEN Scanner
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(il1) Dumuhani Nallah passing right in the middle of the mining area. All these

three rivers originate on the upper catchments areas ( hilly areas) on the North of

the mining area.
As per the condition ne. & of Stzge-IT ard condition no. 7 of Stage-T 2
green belt of 50 m should be maintained along the sides of Pakwa Nallah (East

penphe:rv of the mine) and Dumuhani nallah ( situated in the middle of the m}nmg- A :J o
,f/ ~7 W
area) but no mention has been made of Khorra nallah which is on the Wea’temr KA » \ \

|\ =
|

\.-..

My

boundary of the mine. On inspection it was found that a 50 m green belt cc@id bé SRLYA

q_ﬁ
u’?‘ ™

developed along Khorra nallah which is a important rivulet providing wa B
security to people living downstream. Like wise in the Eastern eir;u'emity of
mining area a 50 m green belt can be developed along the riverside. ?—Iowev:r,
Dumuhani Nallah which is run.ning in the midst of the mining area which is also
the quarry area has been found to be diverted by the user agency and again
reconmected to the same rivulet downstream. But as per the condition a green belt
has to be developed along the sides of Dumuhani nalllah.ind when the issue was
raised the the user agency they have expressed the difficulty and inability to do
plantation as the river is passing through the middle of the mining area that it was
mfaziné, hindrance for mining and allied activities and hence it was diverted and

reconnected to the same nallah. And that in future the entire Dumuhani Nallah

would be diverted along the -Northen boundary of the mine and would be

connected 10 Pakwa Nallah on Eastern boundaries 2s stipulated in the
Environment Clearance and CWPRS study recommendations.
YHWD-HPUsers' Public'Feresteifics I'Land Aoquisition undeg F.CACUM.T P.C. Lid. I‘rc_pl:u‘m Pelribarnadih Caal Miﬂi‘l“.’
Ahnch 102002 CF lener NTFL Pakn Sarwadih Coal Mimng Block 1036 ha inlder du= 3 = o
't e e S S i s Si L i#-‘-‘ -. :f ‘-[
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Hence, keeping in view the long term impacts, of -mining on water quality.
and security to the down stream users and the land use plan of the mines, it is
important that a 50 m green beit be developed along the sides of Khorra Nallah
and Palown nalleh and atleast 25 m areen belt aloag the Dumuhon walizh after
diversion ,and this amendment would be feasible.

Enclosurei- Map showing surface plan of Khora Nallah
Palewa Nolla and Dumhani nallah (original_ realigned ¢
final diversion) IN 7 COPIES.

Yours faithfully,
| b
Divisinﬂ.;l Forest Officer,
Hazaribagh West Division.
- T ;"-‘:__\
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Jharkhand Government
Forest Environment and Climate Change Department

—20h -

Letter No. Forest Land-75/2009-460 OP., Ranchi, Date- 10.02.2021
From:-

Sunil Kumar

Special Duty Officer
To,

Principal Chief Conservator of Forest cum Executive Director,

Wasteland Development Board,

Jharkhand Ranchi.
Subject :- NTPC Ltd. Regarding the proposal to utilize 1026.438 hectares of forest land for Pakri

Barwadih Coal Mining Project.
Context: Your office letter number- 893 Date- 22.10.2020
Sir,

As per the instructions, in the light of the relevant letter on the above mentioned subject, please be
pleased to provide the report to the department on the following points —

1. What action is proposed on the violation mentioned in the relevant letter and who will take
the action? -

2. Forestry Land Revenue, Registration and Land Reforms Department involved in the subject
project,

Report after obtaining information from the user agency whether it has been released by Ranchi or
not.

Division of confidence
Sd/-
(Sunil Kumar)
Jhapak Forest Land-75/2009- 10P, Ranchi Date-
Copy - Sent to Principal Chief Conservator of Forests, Jharkhand, Rodhi/Mahaprak, for NTPC,

pakri Barwadih Coal Mining Project, Hazaribagh-825301 for information and necessary action.

Officer on special duty

Translated by Google translate
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Jharkhand Government
Revenue and Land Reforms Department.
No.5/Sm. (N.T.P.C.) Haz-17/2011 585/Ra. Ranchi, Date- 21-02- 13

state decree
To,

Accountant General (Ley and Rights).
Jharkhand, P.O.- Hinu Ranchi.

Paadtali 11/13

Subject: In the light of the decision taken in item no. 29 of the Council of Ministers meeting dated
20.12.2012, various police station numbers of Barkagaon area under Hazaribagh district. Different
account of different Mauza. Total area of various plots is 20.12 acres (detailed details attached (Article
1)) Garamajrua Khas/Aam variety river, drain, path, fallow drain, Bhind Ahra land per acre rate/Salami
and 5 percent annual commercial rent of salami (Total salami 48 ,91,250/- (Forty-Eight Lakh One
Thousand Two Hundred Fifty) and 5 percent cess on payment of Rs. 2.44,563/- (Two Lakh Forty-Four
Thousand Five Hundred Sixty-Three) (Detailed Statement Price Calculation attached Annexure-ll) plus
30 (Thirty ) Commercial lease rent payable from 2nd year to 30th year as per prescribed index of lease
rent with option of renewal for 30 years. Payment of 7.5% growth rate per annum as per the table
(attached Schedule-lll) calculated using indexing method. Regarding lease settlement with Pakri
Barwadih Coal Mining Project NTPC, a Government of India undertaking.

Order approved

1. Approval is given with the condition that if the land is no longer needed for the purpose for which
it is being transferred or is not used for that purpose, the land will automatically be returned to the
Revenue and Land Reforms Department.

2. The amount received from this transfer will be deposited under budget head 0029 Land Revenue
107.

3. Within 60 days from the date of issue of the State Order, the land holder will have to sign an
agreament in the prescribed form and deposit the entire amount in the government treasury. If the
amount is not deposited within the stipulated period and the agreement is not made, the lease will
be cancelled.

4. Work will have to be started at the site within 12 months of signing the agreement and the work
for which the land is being given on lease will have to be completed within €0 months. If the work is
not started and completed within the stipulated period, the lease can be canceled and the land will
automatically be returned to the Revenue and Land Reforms Department.

5. Third Party Right will be created by the leaseholder on the non-residential land given on lease.

6. The non-transferable land made under lease settlement/permanent settlement will be non-
transferable and will not be subleased. If due to any circumstances it is necessary to sublease the land
and there is no change in the purpose of the land, then sublease can be allowed only after obtaining
the prior permission of the State Government and subject to the conditions prescribed by the State
Government. The conditions imposed for sublease will be binding on private individuals/company
boards, authorities and government undertakings etc.

Translated by Google translate
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7. The lease settlement of the land will be made by the concerned Deputy Commissioner only after

‘o calculating the salami and rent on the basis of the current value of the land on the date of transfer of
non-residential land, but if there is no difference in the value, then the land will be sold by recovering
only the amount approved in this proposal. Lease settlement will be done. Under no circumstances
will this amount be less than the approved amount.

8. At the time of renewal of lease after thirty years, the lease can be renewed by the State Government
considering the calculated lease rent in the thirtieth year as the original lease rent, provided that the
conditions have not been violated during the lease period. After 30 years, the annual lease rent will
be recoverable as calculated in the attached Schedule 1.

9. At the time of renewal of the lease approved before the issue of this order, the lease can be
renewed by the government by increasing the approved annual lease rent by 8.75 times and
considering it as the basic annual lease rent, provided that the condition is not violated during the
lease period. yes . After renewal, the annual lease rent will be recovered every year as per the
calculations made in Schedule-1. However, in the lease cases approved and ongoing before this
amendment, the provisions of recovery of lease rent as per indexing factor will not be applicable till
the lease period.

10. In case of violation of the lease conditions or change in the purpose of the lease, the lease
settlement/permanent settlement of the Gairmajrua land will be canceled by the State Government
and the lease will not be renewed.

11. If during the lease period the lease holder transfers the land to any other
person/institution/company without the prior permission of the State Government, then the above
mentioned The transfer will be considered illegal and the person/institution/company to whom the
land has been transferred will be considered a trespasser on government land and action will be taken
to vacate the government land. If the government wishes, it can make a new arrangement with the
said Tresspasser after receiving the application. In such a situation, the salami already deposited for
the said land will be confiscated from the state and considering it as a new settlement, salami and
lease rent will be recovered at the current market rate.

12 During the lease period, if an application is received by the lease holder for transfer of the settled
land to any other person/institution/company, the State Government will receive 50 percent of the
remaining amount after deducting the salami collected at the time of lease acceptance from the
current market value of the land. Tax transfer can be allowed and the lease can be renewed.

13 The lease holder will have to submit the application for renewal to the concerned Deputy
Commissioner one year before the expiry of the lease period. If the application is not received within
the stipulated period, it will be understood that the lessee is not interested in renewing the lease. In
such a situation, the concerned Deputy Commissioner will take action to take back the land by giving
the leaseholder an opportunity to be heard. If the leaseholder violates the terms of the lease during
the lease period, the concerned Deputy Commissioner will automatically be able to take action for
termination of the lease by giving an opportunity to the leaseholder to be heard.

14 The company will have to develop the land recorded for public purpose like place of worship, road,
drain etc. and in this regard, public works should not be violated under any circumstances, that is,
other people can also use the said land.

15 Other applicable conditions will be applicable as per the provisions contained in the Estate Annual
and the instructions issued by the Government from time to time.

By order of Jharkhand Governor,

(RR Mishra) Deputy Secretary to the Government,

Translated by Google translate
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Jhapak Date- Copy sent to Deputy Commissioner, Hazaribagh for information and necessary work. 2.
Original records related to the subject No. 01/2010-11 03/10-11 04/10-1 06/10-11, 08/10-11, 18/10-
11. Attached herewith is returned in its original form.
Annexure — As per.

Deputy Secretary to the Government
Memorandum- 58, dated 21-02-13
Copy sent to Commissioner North Chotanagpur Division, Hazaribagh regarding his letter no. 2281

dated 19.05.11, letter no. 2260 2259 2257 2258 and 2256 dated 19.05.2011 for information and
necessary work.

Deputy Secretary to the Government
Memorandum- 585,  Date- 21-02-13
Copy to General Manager NTPC. Ltd., Pakri Barwadih Coal Mining Project, Hazaribagh for
information and necessary action. 17.00 12
Memorandum-
585, Date- 21-02-13 Copy sent to Governor Secretariat / Cabinet Secretariat and Coordination
Department / Departmental Branch-4 (Coordination) and Branch-5 for information and necessary

work.

Deputy Secretary to Government

Translated by Google translate
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Clearance by Ministry of Environment & Forest, Government of India for 7.
Non-forest use of the forest area be obtained under Forest Conservation Act,

1950,
Environmental clesrance be obtained from Ministry of Environment & Forest,

Govemment of India.

The excavated mined area should be replenished as per the approved mining
closure plen and to the extent in reference to the existing natural ground
profile. This is required to casure for non-reduction in water availability and
no adverse impact on the environment.

The realicnment of Dumuhani nala should be done as per the
recommendation/suggestion given by Ceatral Water and Power Research
Station (CWPRS) Punc given in it's technical report.
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Cozl Mining Projects, Hazaribag

Ref. No. 1040/PBCMP/EMG/2022/F-28/ =14
To,

Date: 18.01,2022

The Director General of forest (FC),
Ministry of Environment, Forest & Cimate Change,

Prithvi Block, Indira Paryavaran Bhawan Jorbagh Road,
New Delhi-110 003,

Respected Sir,

Sub: Diversion of 1026.438 Ha of Forest land for NTPC Ltd — PBCMP:

Amendment of Condition No. 8 of Stage-11 and Condition No. 7 of Stage-1
Forest Clearance: Reg.

Ref.: 1. FC Lr No. F.No, B-56/2009 Stage-] atg, 31.05.2010 and Stage-11 dtd 17.09.2010.
2. Qur Ltr No. 1040/PBCMP/EMG/2018/F-26/31748 dated 05.10.2018

TRRY Ty
With reference 10 above subject and owr FC smendment request letter cited ungbf=d -~ TN W
reference 2 above, it 15 to mention that the Minstry of Coal, Govi. of India (Golyhay” . ™\ |
aliocated Pakri Barwadih Coal Mmng Protect to NTPC Lid in North F.arnnpmagic S | <t

. fields  wvide allotment  letter no. 13016/29/2003-CA cated 11.10.2004 and et i

13016/29/2003-CA dated 24.06.2005. The minng plan was approved by the Mins 30 =
Coal vide letter no. 13016/29/2003-CA (Part) dated 07.03.2016. The Enwiron O—=%
Clearance (EC) was granted by the Minstry of Erveonment, Forest and Climate Changas T, 2
(MoEF & CC) vide letter ref. no. )-11015/692/2007-1A 1i{M) asec 19.05.2009. Stage - | i

and Stage-11 forest clearance was accorded vige letter oited under reference 1 above.

As

per condition no. B of stage-11 & condition na 7 of stage-] forest dearance which reads
as:
Quote

"The user agency will take up program for at least 50m green belt along the
sides of the Pakwa nallah

and Dumbhani nalsh from the initial years under the
supervision of the state forest department™,
Un-Quote.,

In this regard, i is to MQtnywkuﬂnmtethat,mDumuhamnalaisamnat
tributary of Khora nala and it flows across the Pakri Barwadih Coal Mining Block. As
techno-economically mining cant be carried out wit

om : | hout realignment/diversion of the
—nalas-flowing -across-the Pakri Barwadih mining lease. Accordingly, realignment of the

e e e, e wrée s, T, Fe - s2s3n _U{}!L.!

Coal Mining Projects, Sikri Site Office, Barkagaon, Hazaribag - 825311
g wrste - pdiind wra, vl wTAT, 7. iteggrea v, W e, o W8 - nce

0. 2R A JTe: 01126367300, S A JFas: 0rizeag 1008
Registered Dffice : NTPC Bhawan, Scope Complen, 7, instiutonsl Area, Lod Rosd. New Deti - 110000 E-mail : atpoco(Srine oo, Websiie - wws.nige o n
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|
: Dumuhani nala was envisaged well in advance at tne time of mine planning and
3 _.___acr.mmg'iv the mining plan was approved by the MoC. The same is also stipulated in the
EC acrorded by the MoEF&CC that reads 2s “...The CWPRS would be engagec for
the des:gn and study of realignment of the dra:ns/nalas flowing across the ML
and \creation of embankment, and also obtam approval of the State
Go uemment for diversion of the nalas...."And rel*,ﬁng upon the CWPRS study report,

Water Resources Department, Govt. of Jharkhand has granted NOC for realignment of
Durnu ani nala.

Itis l'urther to submit that as per the guidelines issued by Directorate Mines of Safety
.(DGM;;} (Rule 149 of Coal Mines Regulation 2017) mining can be done up to horizontal
distance of 15 meter from bank of river or canal.

Accordingly, it is humbly requested to please remove "Dumhani nala” from the
above mentioned Forest Clearance Conditions and &fndfr amend the condition-
& of FC stage-II and condition -7 of FC stage-I. Detailed explanation with
supparting documents and proposed amendment in FC cotdition is enclosed herewith for

your l}ind reference please,’
Submltted for your kind consideration and favorable order Taeasa
Thanking You. 29—
. Yours Faithfully, *
;‘f{i |‘-."| - By P
[M.V.R. Reddy] Yy
Executive Director = 2
PB, PB-NW & Badam CMP
Encls:AsAhan:_ S I LN, .t.m.w’n.“ﬂ.m
mmm
CC: | 1. PCCF-cum-HoFF, Golh, Van Bhawan, Ram:_li, -*’-n i

12, PCCF-cum-ED (Nodal), Golh, Van Bhawan, Ranchi, Jharkhand.
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Approval of the

b

1980, for the dive

o R e —

. et
-

tral Government granted Vide Ltr. No. “F. No n.mmancnuh&ﬁu 17" Sept .J__E._u: under section
rsion of 1026.438 ha of forest land, for coal mining from Pakri
ision, Hazaribagh

2, of the Forest Conservation Act,
Barwadih Coal 1;.3 Project (PBCMP

) in favor _%E_m NTPC in Hazaribagh West Forest u__ﬂ

e =

district , ..___mar_..ﬂ:n. |
Cond. | FC Clearance |  Present Status Reason for Amendments of FC Conditions:  Revised |
M No. Condition * S b ﬁ " Condition ﬁ
i : byl g ) . - {3 Proposed
. | St-1: 7 | The User| Presently plantation Is | Ministry of Coal, Gol had allocated Pakri Barwadin Coal | The user ;
St-I1: 8 | agency will | being carried - out 'in Mining Project (PBCMP) to NTPC Ltd in North | will  take /
take yp | the ~area available mw..a_.‘mu_._m Coal fields. vide. allotment letter no. | program for
programme for | between the Khora 13016/29/2003-CA dated 11.10,2004. The | /east 15m
at Jeast 50 m|nala and the mine pit mining plan was approved by Ministry of Coal vide | bett along
green beilt | limit, letter] no. 13016/29/2003-CA (Part) dated | sides of the Pa
along the sides . 25.08.2006 and revised mining plan was pproved | naliah and
| of the pakwa|Till Dec’ 2021 more dateq 07.03.2016. As per approved mine plan | nallah from the
naflah| | and|than 32000  tree |(Chapter 5.2.11) Dumuhanl * Nala is | to be|/itial years |
' dumbani nallah | saplings along Khora | div ed/realigned as per the study report n% CWPRS, | ‘start of the minin
| fom the initia| Nala and 5500 - tree | Punej Copy of mining plan approval letter e osed at | gperations U
i years | under| saplings along, Pakwa | Flag:A. - R o Sl e s _._| the supervision p
i the supervision | Nala have been-done, _ : the state forest
of the state|Some of Photographs .::L numbers_of seasonal rivulets namely Pakwa | department. m
forest ndlosed at Flag-H zw_..wuu:ac_ﬁ_.@.z@_m_u.:m;_m_.._mm,mm_wm.wﬁ. through | h
m_m.um\.w_ﬂm:n e e the t mining leasehold area accorded to NTPC Pakri | A
_ Barwadih Coal Mining project. & |
pakwa Nala in the East, Khora in the West and k
Dumuhani nala across the quarry area. Dum .:ﬂz@._m m
is a seasonal tributary of the Khora nala an all |
Nalas are the seasonal tributary!of the riven Ghaghra _
which is flowing from west to east and does not falls" !
under coal block area, Al the nalas are seasonal and |
g get dried in Summer. Copy of Map enclosed at Flag-B. _
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: | Cond. | FC Clearance Present Status Reason for Amendments 0 _ aeiaion |
" No. | Condition m | Conditio?_
] M _ As per the EIA / EMP commitment has already been |
’ “ m%& the afforestation of 1199 ha .n._.mmH which is |
| being abided in phased-manner. Year wise w_m_._ﬁﬁ: !
G ﬂ I _ _mwmm_ up till date is enclosed at mﬁuh.n......q S __
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) ANNEXURE-1
Ly i

-

! . ' 0. 13016/29/2003-CA

, . ! 1 ‘o Government of [ndia
. : ' Ministry of Cou| pnd Mines
. par. el Depurtraen) of Coul
1
i S G ! - . New Dellvi, the 11.10.2004
o T; = - ->

‘ The Chairman & Maneging Direcio-, . .
National Thermal Power Corporati ,a Led.,
NTPC Bhawan, Scope Comple.,
7 Institutional Arca, Lodhi Road,
New Delhi,

i
:Sltbfcct i+ Allotment of Pakri B vadih Cual block in faveur of Nutional Thermal Power
! Corporatlon Ltd, 1o “ake coal mining for exclisive use of coal In their power

L
| - e

W #
—rsmseseppe

| | am direcied 10 refer to yourlenes Ne, 01/CME WAIOC/067-623 datcd 9.8.200¢ gn the
subjeetr mentioned above and heresy convey the ‘in priaciple’ cohsent of the Goverament of India
t© ithe working of Pakrl Burwadin coal' block by the Natiogs| Thermal Power Corporation
Limitcd within the provision of Cenyral Government Company dispensation under Section
3(3)e) (1j of the Coal Mines <:ionalisation) Aet, 1973 subject to  the following conditions -

! 1) Coal mining shali be esrried on by NTPC or 2 separate company 1o be ereated
: with NTPC's participation provided such sgparate company is a Central Government

i company with coel.mining as an object’in. "ts Membrandum of Association, This

| condition i3 nccessitated under S. I()(s)(i) of the Cpal Mines (Nationalisation) A, |/~

| li?lawhith allows coal minina 10 2 Central Government Company, f'
| . | e
| i) Coal linkages from . CIL/SCCL. would rot be disturbed in any way with\| | ©
coal mined from Pakri Barwadih block.~ NTPC | shall continue 0~ honor its N (1
commitment @wards long term linkage from these pationalized coal companies 10 U)o
their thermal power sciions through FSas..” =

i) All coal mined fre-a the blodk. including any midd}ings ue rejects elc, if washing is
resorted (0, shall be ysed in NTPC pawer planes.  Nojcoal will be disposed off jn any
other manner, whatsocver without prior pemiysion, ir writing, of the Department of
Coal. '
iv) NTPC would plan for both Open cast and-undergfound mining in Pakri Bagwadih
coal block 50 25 (0 exvect the re: -rves below 300 meters as well ara lajer date,

v} NTPC will do coal minmg in accordance with the provisions of the Coal Mines
! (Nutionalisation) Act 1973, the MMDR Act, 1997, the|Contrace Labour (Regularion &
Abalitian] Acr, 1970 and in cor=lisnce with ail other mineral, environmentsl 3nd
labour laws 3nd regulations goveming the indtan Coal | 25try,
-'__.._"_ﬁ -
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v *
vi) - .The-mining leagwwill be exccuted in fhe name of the NTPC ot such

\ se
Govemment Company Which may &= formied with cquity pacticipatian hv NTPr -

vii) Violation nfmf' [ the condjtions imposed
posed above on the
scparaic Governmen emaany . in atining #nd dispos;
rBarwadih coal block will render the mi:g}.g?fnsg r}ableﬁ'ur’i;

Vit}) NTPC may spprmg
payment of nccessary o
per the provisions o3,

the p:ipni:r, to dmdﬂ the geologiea
w20 cast and obtalg 2 mining fua
MM (D&R) Act, 1952
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* et | ' ANNEXURE-I _
I i I
No.13006729/2003-CA1 |
Governmedt of India - ! :
Minlstry bf Coal :
c 1Y NewDetn, the 2o August, 2006,
To - r e 1 -
El 4 3 . !-
Q-Sl'lﬁﬂ‘mpn—mnrldanagnm Di‘r'm ’ |
al Thermal Powar E:orpomﬂq;a Limited, ||
C Bhawan, :
; SCQPE Camplex, Lodhi Road, | L
NewDelhi - 110 903, ; |
Subjept : AmimﬂnfhﬁmngPhnmmeutantknEwlﬂhmﬂnﬁﬁuhhck
(Junic, 2006) D!HI'PCLI:ml:d !
s, |
|
: |
! f
1 i .
i) The Mining Curupuno* shall schieve |the 15 Mty production Jevel from the
apencast pperation by l?“.‘rnr. P !
i) . Mugudsp«ﬂofm!h]ud:lhmm : mmnmta!onﬁcrwcmnud
‘Methane extractions, the conditions Isid du:rwn in the allotment letter shall be Auly
camplied with, L
: ; - r 'd‘: AR :’:--H"\
i) Dm:pymvalnfthcmhmgplmh p!;mﬂmtotherqumnu:of- AN \
: ppprovals < from l:u:n:n|'.-ut|=c|tr|;|u-=:st'.l:ll:vnl;-.':l1 autharity undct the - relevani W/ \ ;\
rules/regulations clc, : i f o)
“2. " Two copies of the lpp}wcd mining plags d',utraimud by the eompetent autharity L e L ;‘.,'.‘-
mmhmmﬁﬁﬁnwhinuwdlhm;mwdimhhg-phnmh W)
submitted to the concemed State Governmenl fpr g&wmmm-mm O s—=¢ V
T of the appt:uwd mining plan may be sent o (he : Cootrolier fi'nr monitordng of the Tt Moz
i block. r | ! S .
e ST = re : |
2 = ; : | Yom faithfully,
M ,/;‘%,_
\ hnder&mcmy the Govt. of India.
Is. Asabove
Ene 5 T e Wﬁqpﬂf :
. At = |
. 0" t
20 . =
R | 15 RIS R '
i 1] ,!
;- |
‘= i
; |
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‘Slag (51

T _ BY SPEED POST \Z.
oo Na3016/29/2003-CA-1 (Part] {E
QS}L?E'EP:' Ak ’.:-_'r;'-".'n‘a:‘.ra'l'T o lncia 11 '1;‘1'_*;."' :

X
@-‘ ; K-l.\: '.!’ Staaut Bhawse, foew el
-11'{6-‘5'?: 1@/-‘" . Dm;? _.'l[;:: ’_?.%u;i- M4y
5 - \ W
iy / " &

AN
The Chalman-cum-iﬁanagmg ﬂirccl.-ar. .
M5, Wational Thermal Power Corpuratiun, NV
NTPC Bnawan, SCOPE Comples, A
7 lnsitwdional Area, Lodiy Rei
swen Deli-110003,

Subject: Approval of Revised Mining Plan and Mine Closure Plan (1%

. Revision) {Jannary 2016] for Pekri Barwadih cosl block, Distt.

= ~ North Katanpura Coalficlds, District : Hazaribagh, Jharkhand of
M/s. National Thermal Powsr Corporation (NTPC).

T ==

i Sir, .
I am directed w0 refer to NTPC's leter Nos.CO.CM: ENGOG. 1610 MP 82
4 daied 03.03.2015 and CC:CM: ENGG: 7610: MP: 89 duted 16092015 regarding
i submission of Revised Mining Fian and Mine Clasure Plan (1= Revisien] for Pakn
5 Barwadih cosl block and to say that the same was consitered by the Ttanding
& Commitiee in its meeting beld.on 17.02 2016 and the aprrosad of the Centrul .
3 Gorernment thereon is hereby conveved under Section 22b] of the Minss &
;‘;_q Minerals [Development & Regulation) Acr. 1957 subjeci o the follawing conditions:
> i The mining campany shall take all necessary precoutions regarding safeny of
mine workings and persons deployed therein:
. i Mining Leage of this block shall net encronch inte any other adjacerst block: ,%—:—'* =
20O
sy Mining company shall get (he external dump area beyond the incrap of, # "
explored beforedumping of OR in this ares; / _." ;
*-"’ : ivl The cost of abandonment for carying out the closure activitien covispafd [:ﬁ'::; . JsF
: the Mine closure plan is indicative: |he aciual cost for carrying &y the et R -
ectivities ot the time of final closure may he higher.  The actual o sy sk . \:I
ebandonmernt will have co be barmne by the project progozient for cut]-:ng'ﬂiﬁi‘;‘;;—ﬁq'f '\_’_;3
: e slosure activides: - ‘__:,_:__{_,
L ¥i . Mining company shall get the balence ara explored in delail by geiting e
¥ acditional dnlling done &ither by CMPDIL o under the supenisior
¥ CMPDIL within < 3ears ol the dpproval of minmizg plan and B8 ks n
< F aoverburden shall be dumpsd ives the area:
e it Mining company shall submal mining plan for undergrovnd . mining s

liguidation of bevond 300 m cual reserve of the hiock;

s
amhmin.
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jny plan ¥ withet prepucice 1o te teepirenga., 08
Ll oF SRR ; e
e s r. o sampetenl A6 seriped  sutheciy wnder the e 4
\ms ﬂ"f'-l | o

Irmﬂaiﬂ:’nu !_uf.

g <
g
{“I!,'F'
1 ey be revoled if @ legal catise of aciiais 18 brotigin 2paines s

. Fat g LU LR
i Tins oppe mﬂl'w light of legal proceedings incinding judgment of court e
aliocaiée urhority empowared in thtis Leaalf,

. . the a
cesult of lewiul mvestigation by i :

Twe copies of the appruved Revised Mining Plan and Mine Clasure Plag ¢
fevision) [lanuary 2016] for Pakr Barwadibh cool bk duly signed ovothe
Compewnt Authanty are retumed herewith with the request that 5 copy of the
sune may be sebmitted 10 the Staic Government concerned (or necessary activy
g ales A photocopy of the appeted sm-J plan be sent e the Coal Contralle: {y

1

¥

menitoning the block.

Yeurs faithfuity.
Endl: As above B @
. | RISHAN RYNTATHIANG | .
A Under Secretary to the Government of bidia
Tel : 230734030
Copy o :- }
I The Coal Controller, Office of Caal Controller, 1, Council House Sireet.
Kolkats. !
. Ther:ndcr Secretary, CPAM Section, Ministry of Conl for information and || *
TECY

G Scanned with OKEN Scanner



—

L] ¥ "
Sgreti [ e | W
i P i " |I &= 3 ¢
- w1 A 3 y L ! )
] s . <5 . i’
X 'E AN ¥ o=
. k=) P Y
af SN = ")
oo ’
A OF AN

=
|
|

1
l

|

e
| \T i_ ‘\ s

[

G
]
1

(¥ Scanned with OKEN Scanner



- s

o -1 108576 9222007-0A4.000%4)
Gaovornment o! Indin

¥ Py p— i
Minietry of Conviignment & Foretls Parvararan BRanan,

£.6.0 Compies,
tiewr Dokl 110510,

Dated; 15" May 10409

Te

Shel AB.Haldar

Additional General Manager (CM),

M/s National Thermal Power Corporation Lud,,
Engincering Office Complex, ,

A-BA, Sector 24, NOIDA - 201301

Sub:  Pakil Barwadih Coal Mine Profact (15 MTPA) of M/« tiatlonal Tharmal Puw;r
Corporation Ltd, (NTPC) Lid. located In villages Barkagaon, 1tl), Chiruadih, Um’,
Chepa, Kalan, Nagrl, Jugra, Sinduarl, Churchy, Carahara, Sanbarsa, Pakrl- 2
Barwadlh, Chepa-Khurd, Deora-Kalan, Lakura, Langatu, Kerl, Dadikalan, Tahsl
; Barkagaon, Distrlet Hazarlsagh, Jharkand « anvironmantal clanranca = req.
i Sir, ;

This has reference to letter No. CC/CMACW/MoLF/01 dated 27.06,2007 alang with

application for environmental clearance and subsequent felters dated 16,00.2007, 14,01.2008, and

17.03.2009 on the above-menticned subject. The Ministry of Environment & Forests has considered

your application, It has been noted thal the preject Is for opening n new conl mine — Pakrl-
“*"* Barwadlh Opencast Coal mine Project of 15 millign tonnes per annum (MTPA) rated
capacity for Its linked sThermal-Power-Station. The existing project consists of Phase-1 of 39 years .
and comprises of opencast operations only and would be restricted to the eéxplored lcase area of
3319.42 ha. Of this area,-643.9 ha Is foreslidnd, 1950.51 ha ‘s dgricultdral land, 159.64 ha I3
oarren and wasteland, 435 ha Is grazing Jand, 101.22. ha Is human settlemants and . 29.15 ha

g . ®
s, B e ——

it ““inciudes roacs and seasonal nala. In acditicn, an area of 68.58 ha Is belng acquired outside the ML
) ‘- - at 2 distance of 2 km from the ML for township comprising 150 dwellings, T are ng National 1. .
L g;_ f%'  Parks, Wildilfe_Sanctuary, Blosphere Reserves found In the 10 -km_buffézone:"Barkagaon Reserve.

Forest I3 situated within the core zone and In the buffer zone. Forestry clearance has bee applled ~

for, There are endangered fauna such as Sloth Bear reported In the study area. Elephant has act

been reported from the area..A monolith found within the core zone Is not a' centrally protected

‘monument. Ghagrl nadi Tlows South of the ML at a distance of 1.5 km from west to east. Hahrgdagl - '

flows 2t 2 distance of 1.5km south of ML from SW to northern direction. It Is proposed to modify the-._ AN
’ natural drainage by civersion and rezlignment of the nalas and by construction of an embankment. (=1
-, Of the total mining Jease area, 25 ha Is for topsoll dump, 632 ha Is for external 0B dump, 1785 ha ls—————
B quarry arez, 31 ha Is for roads, 18 ha Is for Infrastructure and 797 ha Is undisturbed area. The

project Involves RER of 17 villages. A Jand of 141,70
6/ Dhenga and Lakura on the e : 70 ha Is being acquired as R&R site In villages

(. -

on the eastern side of the Block. Detailed R&R has been prepared for Phase-l
¥tongisting of 7 viliages and Involing a total 2221 PAPs - Chirudih (10), Itiz (125), Nagadi (125),
Arhara (202), Pakri-Barwadih (634), Dadlkalan (665), Chepakalan (460). An area outside the mining
area where Infrastructure will be located also Involves an R&R of 2 total 1068 land oustees which
would 2iso be completed In Phase-1, The balance 10 villages - Sinduarl, Sonbarsa, Churchu, Jugra,

Chepakhurd, Kerl, Langatu, Deorlakhurd :
wmam””;ﬁe” / : ;Uﬂ-fh.h@gmnamm&mﬂnmfwkﬂlnmqmnt
...~ Mining will be opencast mechanised methed Involving.shavelsd : nd-Involves -
_._-x—'_'_—_‘-ﬂrd*masung:-mteu?rﬁlﬁrn o mine Is,15 (MTPA)Mineral transoortation ¢ bioiel :
. [ipine to e woulbs by closed conveyors an O o sl cdrspartatign ot coal. rom. the

5% provided with S 10r3 end by rall ik to the linked TPP, Rallway siding would
ﬁﬁ%ﬁm‘ o.Loadlng_System

. ! ale working. d "
bal). Water table.in the study avea dur ng- depth ol the mine would be 300m below

‘m and in a range of 1.52- B,54m during post-

°e .

ng pre-monsoon Is In a range of 4.249m =14.64
monsoon. Peak water requirement Is 4576 m3fd of

—%Ezifrmt'c. W) |- o Mo %ﬁi -
: =, ,f___n;/fcf < | | 25y
- Page. ! ok &
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._i:!; . developed betwieen the

which 526 m/d Is for domestic consumpion 16 b 61 from Grerd wates, 804 4 o 1
remalning 4050 m3fd, 3400 M would h-.‘:,m e i v tee g 00 s Pt pos g iael pptes,
Ancslimated 2318 Mm3 of Of will e generated over e e ! mine (1% pears) 4leducn 1230 Men)
A h.-.t.';..m western quarry (Dt 2%, yesrs) and B Doy wndd L figm eaglern garerg (355 =
'_!2 J'an].. of the 1246 Mmd o! OR form the wetten iy, S9E P of on wesis be kg
extemally in two external G dumps (A prm ) 300 G4 “4m) yu'd Er ttaced ka edanrl durg €
TER height of the 3 dumps would be B0m  The entive OF of BLT Pad frym eastenn o a0ty windd
be BbEMed over an area of 665 1ia and techlmnd Inls grarng Tand (200 haj and agantbyeal taer
(442 ha) ot the prol mining etage. Ultimate working aryth s 200t Lfe of rire 2t the rated
capachty of 15 MTPA 1t 39 yoars. PublIE Peaing was held on 16,04,1000, Minfeg Flan has besn
approved for 15 MTPA on 25.08.2006, Capital cost of tha profact Is fla, ALD0 craras.

2, The Minlstry of Environment & Forests hiercby aceords anwireamental dearancn for tre
above-mentioned Pakrl Barwadih Coal mine Project of M/s NTPC Limitad of a production
_ﬂplﬂ'w of 1‘!_! MTPA In a total lease area of 3319,42 ha ynder the provisions of %a<tion 12 t:
. \he Environmental Impact Assessment Notification, 2006, and subsequent,amendments thareta ar
mmﬁﬁ_ﬂmﬂargmwu subjedt 1o the complisice of the tetms and conditiofis menticned

" A Specific Conditions
() " The environmental clearance Is restricted to Phase-1 of 39 years of epencast operations
imvolving 3319.42 ha of ML alea only lor which expioration has been compleled.

~| @) Mmﬁ'wgﬂ be undertaken In the forestiand within the ML until clearance has
g besnsbialned cer the providons of FC.AG, 1900,
M) The monolith found within the core zone shall not be disturbed by the mining operaticns
arﬂaninhmm‘&ﬂﬂmdlﬂmulmgwﬂhhﬁ:umpﬂwmﬂﬁb:mmmwm
- the eastern quamy and the monolithi- A road would be created upto the monclith 2 park

created around It 5o that the monolith cowld be vislted. .~

(v) - Mining shall be carried out s por statuette from the streams/nallahs flowing wiithin the

+ 4y lease. - Embapkment to be constructéd shall be basad on peak flow data afid shail be at ,

% _least 3m above the HFL. The slope of the embahkment shall at least 2:1 towards the ML /
2nd shall be stabllised with plantation. The CWPRS would bemgugedtuuuadgawf

’y -
/%
J X b |
\ &

study of realignment of the drains/nalas flowing across the-ML and creation cf embankment, ©

and 2150 obtain approval of the State Government for diversion of the nalas <
(v  Topsoll should be stacked properly with proper siope at earmarked site{s) and should not be

kept active and shall be used lor reclamation and development of green belt.

(Vi) OB should be stacked at earmarked three external OB dumpsite within ML area of a

madmum height-oF-90m. A minimum of 500m shali-be maintained and’thick green Belt

08 dumps particularly that of Barkhagaon. The

option of ralsing the level of grazing land created after backfilling the quarry by 10m or o

shall be examined so to reduce the overall OD dump helght. Slope stabllity tests may be

~undertaken and the feasibility of backfiling depending on the type of “cost effective
technology avallable at that stage shall be re-examined. The ultimate stope of the dump

shall not exceed 283" and management of reclalmed dumpsite shevld continue
tmurtﬁé""'"ii‘ﬂuzj-lg _'tﬂg'lf““ s mtmmm.mfgi_me

et i | iy of Emironment & Forets 3h916 Redfonal fficeTocatéd af Shubaneshwar, of, early

A
-\
AN
-
2O
——

W —

§ ¥ &

e

ﬁ/ Catch drains and slitation ponds of appropriate size shoyld be constructed to arrest sik 3nd
P sediment Mows from soll, 08 and mineral dumps, The water so collected should be utilsed

g al 2
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" for watering the mine area, roads, green bell development, etc, The dralns should bae
reguiarly deslited and maintalned properly, .
Garland drains (slze, gradient and length) and sump capacity should be decigned
keeping 50% safely margin over and above the peak sudden' rainfall and maxmum
discharge In the area adjoining the mine site. Sump capacity should also provided adequate .
retention peried to allow proper setlling of sit materlal, '

'ﬁ“ Dimension of the "m%_-n*,w_aﬂ at the toe of the dumps and OB benches within the mine to
B check run-off and'sitation shculd be based on the ralnfall data;, —— — ~ 7

. (%K), The maln haul road of 6 km within the core 20ne shall be metalled, A 3-tler avenue
| plentation_shall be developed along the main approach roads and haul roads.¥Mincral

4 S e “transportalign from .CHP.ta Rallway, siding shall be. by.closed belt conveyer of a length of
- et “7km. The rallway siding shall be provided with Slio Rapid Loading System, S
% o == FL ey bbbl £EA # 48 B H B o

(x)  [Drills should be wet operated only, .

(x)  Controlled blasting should be practiced with use of delay detonators. The :mltlgallvn
measures for control of ground vibrations and to arrest the fly rocks and boulders should be
( Implemented,

(\J (dl) No additional groundwater (bare well) shall be used for. mining eperations. Additional water - A Al
: TFany requiréd Tor the project shall be used from recycled water or mine discharge water or
Tainwater COIlECted I Falnvrater Harvesting pits within the CMC RS

) [ (xlll)  Regular monitoring of groundwater level and quality should be carried out by establishinga
-, . network of exiting wells and construction of new pelzometers The .monltoring for-quantity—— ——
= v should be done four times a year In pre-monscon (May), monsoon (August), pest-monsoon -

N . “\Nuvéniber) and Winter (January) seasons and for quality In May, Data thus céllected should - . ‘
et bésubmitted o, the Mifilstiy oF ERViFdrinTent & forests and to the Central Pollution Control |
"¢t Tamn o+ Board querterly within_ orie month-of “mianitoring. Rainwater struttures shall be erected In * "~
S DR cn-.‘e'ﬂ‘an‘EEﬂra'- zone, In case modltaring Indicates a decline In water table,

=%

"" ] L ¥a S Ed
& 3R e orlect suthortes shoud ineel waite reqmrfeﬁﬁr?t,‘ﬂ!.y_@r@‘ vilagé(s) In_case the

— e e G0

, village wells 50 dry due to dewalering of mine,

.gv)’ Sewage, treatment plant of adequate capacity shall be Installed in the colpny. ETP should
also be provided for workshop and_CHP wastewater, Treated wastewater meeting i T
“prescribed norms only ‘shall bé Fécyeied Tor mining ‘operations to the extent possible and LW ANy

L i permittad to be discharged In to the natural water courses only If |t meets the prescribed . .

. ¥

" standards. ] [ iy

()  The total area that shall be brought under afforestation at the time of mine closure shall not |\ 72\ <
[\ 3 Dt less thzn 1 a which Includes reclalmed topsall soll dumip area (25 ha), external OB W N A
. 3" dump (632 ha), backfllled area (524 ha), along ML boundary, embankment‘and undisturbed — - ) = AN L
: " @2rea, along roads and Infrastructure,.green belt (18 ha), and In township butside the lease S N
- by pianting native specles In consultation with the local DFO/Agriculture Department, The
. Gensity of the trees should be.around 2500, plants. er. ha. .

(xvl) A Progressive Mine Closure Plan shall be Implemented by reclamation of 524 ha, of the total
quarry-area of 1785 ha, which shall be backfilled and afforested by planting native plant
specles In consultation with the lncal NEQ/Agriculture-Department.—The-dansity-of-the-trees
should be around 2500 plants per ha, Of the total reclaimed backfilled area, 223 ha shall be
grazing Iand and 442 ha shall be agricultural land for utllisation of the villagers.’ ' s

Of the balance 1261 ha of quarry ares, an area of 536 ha of decolaed area/vold
being converted Into a waler reservolr shall be gently sloped and the the upper benches of

e R W 2 [-ma gl
e e ae o el S '1 Lokl s b e al b iy -
v et N - ool

I —-

T O T

% al. #
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()  Adequate measures shall be taken for control of nolse levels below 85 dBA In the work
environment. Workers engaged In blasting and driling operations, operation ¢! HEMM, €tt
shall be provided with ear plugs/muffs.

o (vil) Industrial wastewater (workshop and wastewater [rom the mine) shall be Pm?'{"h’ ?‘Eﬁfd’
_ lreated so 25 to conform fo the standards prescribed under GSR 422 (E) catec S
. 1993 and 31* December 1993 or-as amended from time to time before discharge. Ol anc

—a

grease trap shall be Installed before discharge of workshop effluents. .
- (il)— Vehicular emissions shall-be-kept under-control-and regularly monitored——————"

(x)  Environmental laboratory shall be established with adequate number and type of poliition
monitoring and analysls equipment In consultation with the State Pollution Contro! Board.

()  Personnel working In dusty areas shall wear protective respiratory devices and they shall
also be provided with adequate training and Information on safety and health aspects.
Occupational health survelllance programme of the warkers shall be undertaken

S

perlodically to observe any contractions due to exposure to dust and to take corrective

measures, If needed.
i {v&]; ._A separate gnvironmental management cell with suitable qualified personnel shall be set up . o
(l : \ under the control of a Senlor Executive, who will report directly to the Head of the
L company. S

() The funds earmarked for environmental protection measiyes shall be.kept in séparate
" account and shall not be divested for other PUrposE. Year-wise expenditure shall be
~“reported to this Ministry and ts Reglonal Office at Bhopal, .

(dil) The_Regional. Office _of this -_lfjlnlstm--!ucstedjat-ﬁl:qpar—sha_rr,mnltor:mmpﬂance—oﬁmer— -
. stpuiated conditions, The Project authorities shall extend full cooperation to the office(s) of .
.. i Reglonal Office by furnishirig the requisite data/ information/meonitoring reparts.

ST omy A copy of the will be marked to concetned Panchayal/ local NGO, if any, W S N L
. Sungestidnfrepresentation has been recelved while processing the proposal. iz £
o RN i : ol > ol s
; ()~ State Poliution Control Boatd shall display a copy 'of the clearance letter at the Reglonal |~ 1 , °
: Office, District Industry Centre and Collector’s Office/Tehslidar's Office for 30 days. o
(o) The Project-authorities shall advertise at least In two local newspapers widely, clrculated . .
a .+ _ around the praject, one of which shall be In the vernacular language of the locality |

: concerned within seven days of the clearance letter Trforming that the project has been —=
B v _churcfeﬂ environmental dearance and a copy of the clearance letter Is avallable with the

J tfate Pollution control Board and may also be seen at the website of the ministry of
: : Environment & Forests at http:ffenvfor.nicln. The compliance status shall also be lgplcadad
. 2 _ by the project authorities in their website and w_r_gggg__;rm_ng@md at least once In six rodnths

L

)

“s0 as to bring the same In the_public domain. The_data_shall aiso be displayed at the
entrance.of the project premises and-mines office and.In-corporate affice. F

3. The Ministry or any other competent authorlty may stipuiate any further condition for
environmental protection. T

4 Fallure to comply with any of the conditions mentioned above may result in withdrawal of
this clearance and aftfact the provisions of the Environment (Protection) Act, 1986.

5. The above conditions will be enforced Jnter-afia, under the provisions of the Water (Prevention
- & Control of Pcllution) Act, 1974, the Alr (Prevention &’ Control of Pollu ) Act, 1981, the
Environment (Prbtection) Act, 1986 and the Public Liabllity: Insurance Act, 1981 along with their
amendments and Rules, The proponent shall ensure 1o provide for the costs Incurred for taking up

(¥ Scanned with OKEN Scanner



remedlal measures In case of sol

| contamination, contamination of aroundwater and riage watcr,
and occupational and other diseases due to the mining operations, /
(Dr.T.Chandin)
Director
Copy to: !
©T 7T 1 Secretary MinistryofCost-New DaL
2. Secretary, Department of Enviro

riment & Forests, Government of Jharkand, Secretarlat, Ranchi,
3. Chief Conservator of Forests, Reglonal office (E

2), Ministry of Environment & Forests, A-31,

Chandrashekarpur, Bhubaneshwar - 751023, ,

4. -Chairman, Jharkand State Pollution Control Board, T.A. Divislon Bullding (Ground Floor), HE.C,,

Dhurwa, Ranch| — 834004, ’

5.” Chalrman, Central Pollution Control Board, CBD-cum-Offi
Deihl -110032.

6, Hember-Secretary, Central Ground Water ‘Authority, Ministry of Water Resources, Curzon
Barracks, A-2, w-3 Kasturba Gandhi Marg, New Delhl, ;
. 7. Dlstrtct.Coliador, Hazaribagh, Government of Jharkand.
W T T eogs Menitorihg File - -9, - Guard File - - 10— -— Recsrd Fllg——~ — ~—+ ~mm e =

ce Complex, East Arjun Nagar, New

T S i

= r——— —
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— 62— i
Office of the Chiel Engincer E
Project Monitoring & Planning —_—
Water Resourees Department,
Govt. of Markhand, Ropchi
1)) LJ‘.'I
Letter Noit 2PMOCINDATI2002. 2. 2.4 anchi, 'h"j;“ _- ool 2
From: Er. Achoh Kumar
Chiel Engincer (Mon) 2~ )\" \, ‘,‘{
-‘i o, B w al » -
Sri P K. Upadhayly ¢ /"-. '-?,4
Addl GMMIAC, |
NTIC Ltd. . P A
Coal Mining Projects, ?f \\{ " "
Ujjwa) Cemplex, Pupmil Road, "r;.v" d
Hazaribap-8§25301 '
(Fax: 06546 270744)
Sob :- Proposal for NOC for rainwater eatchment drains/nallah rrulignmml_
as per CWPRS report within Pakri Barwadibh Coal Block of NTPC
Limited.
Ref: Letter No. 701 0/PB/Mining/2012/301, dated 30.10.2012
Sir,
With reference 1o the letier on the subject, | am directed 10 copvey the no
objection of the depariment for realignment of Dumuhani Nala on the following
condinans;
(it Clearance by Ministry of Environment and Forests, Government of Indis for non-
forest use of the forest area be obtained under Forest Conservation Act 1980,
() Environmemual clearance be obtained from Ministry of Environment and Forests, S
Government of Indis; NV 455
W 7~ SN
(iii). The excavasted mined area should be r \

cplenished as per the approved mining | [
closure plan and to the extent in reference 10

This is required 10 ensure for non-reduction i

the existing nwwural ground profije. {*T-' vl area) Bl
Wi ) o N
- . \
impact on the environmeny:

n water aveilability and no adverse

(ivl. The rezlignment of Dumuhani nala  should be  doune as per the |
recommendation/suggestion gm:n by by Central Water and Power Research
Station (CWPRS), Pune given in its techmical repon.

\‘%ﬁ’ully.
B
(AshBk Kumar)

Chief Engincer (Mon)

e e —

R Ot O Ta gl WTIT_Note Dnernion_irba Barwadin Cm!w
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FeN— wHgal - :

1. mﬁﬁmmamtﬁimmm,mw$mﬂa4.
fmiw—19.03.13 (rEE-1l) & ER1 TEd-aardlE Wi AR irree, Todiodiodio

%1 Rain Water Catchment Drain/Nallah Realignment W Central Water and Power Research ll oAl >
Suﬁm(cwmswmaﬁtmm%mwﬁﬁmﬁmmﬂw [~ felou, \
— g = | [ & .- f_ |
i Clearance by Ministry of Environment & Forest, Govemnment of India for » . 7, /
_ Non-forest use of the forest-area be obtained -under Forest Conservation-Act, N “'T'\?‘
- wUF (s
1980. : =
ii.

Environmental clearance be obtained from Ministry of Environment & Forest,

Government of India. - L
Oﬁ' fii.  The excavated mined arca should be replenished as per the approved mining

closure plan and to the extent in reference 1o the existing natural ground
M‘\. \@‘GP profile, This is required to ensure for non-reduction in water availability an

no edverse impact on the environment. -
lTh: realignment of Dumuhani nala should be done as per the

6 mmendation/suggestion -given-by - Central-Waler—and - Power - Research
Station (CWPRS) Pune given in it's technical report.
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10 2013 25 1525 Ramsapra talab | back af sile office i Mw P
| 13-.] " 2024 - 300 1875 |Distribution . :
112 2015 118 1943 |m 2 N | 3
i13 015 30 1973 |Site office. barkagaan |Kanel , bougantbilia 1-‘{ i
14 201% 90 2063 Utkramith madya vidyalay, kosumbha Kanel , bouganiilia \ * i =
15 2015 - 120 2283 |Chhath talab, hazaribagh | OF
16 2015 417 3700 |Distribuled ta viltagers y Shady plants | —
17 2016 1000 © 3700 /| Distributed to villagers Shatly and frull bearing plants
1 | 2018 4500 8200 -:';:‘""‘”""“"""‘“""m““ #pproach | ady plants through MOO
: : ’ In and around Sikrl township and langathu she |On 05.06.17, 09.06.17, Misc shady ang
9] 0 60 office fruft-beating plants -
7 : in and around miﬁ,m,n Distributed through SOM, Hataribagh
o g 2 L Jamun  Kathal, P In #nd armmund Hazaribagh on 17.06.17
in Village Langathu ot the vacant pl g the i Cer T
1 2037 8OO 14650  |Gulmshar, Neem, Arjun, Karan], Im:ftlmlll. I;I;.BE.].? of tanga
¥Kathal, Amud
In Vilage Langathu at the vacant nbci
- 2 017 500 15180 |Gulmeohar, Meem, Arjun, Karan], tmii, Jamun,  |Inveolving the efaployees on 21.06.17
Kathal, Amrud
inVilizge Langathu at the vacant plac,
3 .| 2017 580 15720 |Guimahar, Neem, Arjun, Karanj, Imdl, Jamun, Inwolving the employecs on 22.06.17
C Kathal, Amrud T
S E PR ST N ~ 15820. - -m,;,- nration a1358 Camp, ""_l"'i-"“'l"” Involving the SS8 security Persennnel
‘ Rt : Distributed h OFO, Hazariby
2 Fot plantation in and around Haun'bLh. Neem “‘+“l A agh
257 2017 1550 17470  Karsal, ) xathal . " mmlmzm” "
I Vitags Giagalh st O Ve L
i1 1 I ; ] ual the vacant plack,
w17 4500 19570 | Gulmahar, Neem, Arfun, Karany, imi, Jamun, |0 120712 during Van Mahotsav
'3 mh',m . por el s and emm
3 Flantation along the diiders, sides of
27 | w7 500 : the haul e
8- | 2017 835 21405 |Plantation near the top sall dumg Al the Tﬂﬁtm o Lopsail
dump along with the rass seeding
29 017 1000 g - Mbxed Grass seeding on the top soil Althe
InVillage Arahara near the d rland
30 "] ump, ga drain
201 260 21665  |and lencing, Mine spproach, Guimohir, Neem, Cn 13-“?.17 dsiring Van Mahotsay
Jun, Karan], involving vﬂla;{mw employees
i | w1 2450 24115 :':ih:ur&m at the vacant place i
— et S mahar, Neem, Arjun, Karanj, Jamu, Kathat, |Mi Plantation
: e e ——— e
‘ U T T e e
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7, e, 8-562000-C (Pt) iy
- Government of India. i Q974
Ministry of Fnvitenment, Forests and Climate Chenig :
(Forest Conservation Division)
' Ry In ‘i=a Paryavacen Bhnwa . -
/dign, Jor Ragh Road
Neiv Delhi-170 003
Dat:d 29 Janary, 2019

The Principal Seeretary (Forests)
Government of Jharkhand,
Ranchi.

Diversion of 1026.438 ha of forest land for conl mining from Palribarwedih pmjfcl in
favour of Mfs NTPC in Hazaribagh West Forest Division in Hazasibagh district of
Tharkhand -smendmest of condition na. § of Stage-TI & coudition mo. 7 of Stage-]

forest clearance-reg. .

v —

Sir,

uscr agency i.e. NTPC requesting for  mendment it condition no. 8 of 5ta
daled 17.09.2010 which states that “The user agency will take up program for at least 50

1 am divected o cnciusi: a'coj:.y of represcntation dated 09. (
' ge-1I fores! clearance

ercen beli along the sides of the Pakwa nallah and Dumbani nallah from the initial years under
the supervision of the stale forest depariment A - _
In view of the above, the State Government i requested o furnish commetis.on the
jon deted 09.10.2018 mede by the user-agency. Inaddition to this, the documents a3
ayaileble with the State Goverament forinstant proposal may 2lso be provided o this Lﬁmslr_\
for record. ; n

AL T Toamdenp SEOTER) ST N
. Assisant Inspector General of Faresis (FCYs e 4 v )

=

g |

1] lm 3 ik, ; Tt = g p T ‘ A ¢ sl _'_'_"-'_.J '._'--_‘ LY |
¢ -~ RO AT A kit "7\ “7 g 'y
: S

ncrécp,aaﬁgﬁmm'brmmkhédﬁmchi' it N e
nmﬁddL'P.ccHCeml-,RzgiunamﬂiﬁﬂeW~ A T i T LNOF oA
TthdLECchmNadﬂ Dﬂim(FCA)?qummcnt_othwmi,m A e e )
Uscr Agency.” ; A s

Monitoring Cdl.FI:CDhisinn,MnEF&CQH«e‘wD;ﬂhL 29 i X : : : B
Guard File. : ’/&}%___, !
' (Sandecp i:nr;:mfﬁ'!' "

Assistant [nspetior Geqéral of Forests (FC)

s

Prin B

N [
o 1
pog A X =
L .':_'" x4 g i o N Fagt
s $ i ) s e
= ' 3 P whe’
' T A b
- i b o L
= HEn
5% 1y e T S ' : T sl g - e - LIRS P
R i P et & R Y LI i, (O TR,
B T Ly A vy g byt BT ¢ - Ve A L R :
P o e e T o ] i T g dtd o b e
. g SRR e LS R T A ;o e N et 4 v
‘ﬂ.&?&ﬂﬂi}ﬁ. "‘ﬂﬁﬁ'-ﬂ'h}:{}r .!F::‘ i TR -?;
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PRI — o yoed yeilRe), 0
BONRIGNT ¥y 9 YHSd, 99 W49, EOERT
R 06546-222339, Email- dfihﬂﬂnhaghm@gﬂmﬂm& dl’o—hmdbaghwm@gwr

Rl ftia:

Har #,
T e,
WIRRE sigw
TR |

fawg— NTPC Lid. & voll swardls oiw @ uRdiomn 2q 1026438 20 aifd
SIS BT T B ey A |

W~ 1. SIREYS WA, 79, T4iR% 14 wearyg aReds R & o=@ 909 Rsie

: 29.032022 |

2. WO & T Hwe-we-oren e, dor qft Rewm @8, 3= @
SIS 433 fRA1F 30052022 W4 &0 g 99 wWREH, FORIEANT B HF 1257
fesi® 14.06.2022 |
3. Rurfia o=iw 460 fRiw 10.022021 U4 wHiw 2450 Rl 26082021 |
4. ¥R WOR, MoEF&CC, 7§ el @1 =i 8-56/2009-FC(Pt) f2=i®
29.01.2019 |

IRien Rvge wRave WeR 'ﬂﬁ?ﬂf‘ﬁ?‘l@ﬂmﬁﬂﬁﬂﬁﬁﬂriﬁ“,;\ \
.mﬁmﬁﬁwﬂmmwwhwm@mrguﬁaﬂﬂw g{ﬁﬁh ‘
a%qammzzmwaﬂmmaﬂnéwaﬂaEWWﬁnmmﬁ%w
ST R € —

1. Justification for non-submission of comments of the State, as requested vide

this Ministry’s letter of even number dated 29.01.2019.
T g ¥ ufteRa v ¥ R 4R WoR, 99, vafeer v siear aRad

g, % faeeh g™ Frfa Stage-11 seafy @1 ot <o o8 Prem smmar mar 2

“ The user agency will take up programme for at least 50 m greenbelt along the
sides of the Pakwa nallah and Dumuhani nallah from the initial years under the
supervision of the State Forest depariment.”

T B W Ao 2 T @ W 3 smaEEE %o wodiotiodio
feto g1 w3 Director General of Forest (FC), Environment and Forest Ministry,
Government of India New Delhi @1 #w1 797 W& §§ U5 Ao@ &g g9 o ) e
WER, TV, & @ woag Rad den, R v wm whe, g
FREYS TXHN B T4 Ho F.No. 8-56/2009 FC (Pt) Rwiiws 20 weradt 2019 & wharr 9

RDFO-1-HPWsers\Public\Office W_2022\ForestOfTice lmmmmrrgmwmmmmmam 1026
BAICF letier NTPC Paki Barwadih Cosl Mining Block 1026 ba folder) doc= 20 -~
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Wo T, S Sftw mem ¥ g0 eElea § o e, R siwe, sedErT @
WAE 2088 fRiE 23.07.2010 & Wy wrw 50 | T UWT W 3 o &G wia-
Rufy & amwem ¥ RIT 16062020 T THAT T WAVSH GRTRIHIE, EGRIATT
e wived §R USSR WA uRaror & #1 Frerr R mar w@ e
@ w9 Rufy e g -
* The mining area was found to be traversed by three important rivulets i.e.

(i) Khorra Nallah along the western boundary of the mine (ii) Pakwa Nallah along

the Eastern boundary of mine area (iii) Dumuhani Nallah passing right in the

middle of the mining area.

As per condition no. 8 of Stage-II and condition no. 7 of Stage-I a green
belt of 50 m should be maintained along the sides of Pakwa nallah and Dumuhani
nallah. However, Dumuhani Nallah which is running in the midst of the mining
area which is also the quarry area has been found to be diverted by the user agency

and again reconnected to the same rivulet downstream. In between mining

operation was done in earlicr nallah bed. As per the condition a 50m green belt has | ‘ AN

to be developed along both sides of Dumuhani nallah, which was not done by the
User Agency.”

s e gR1 TRt SPrEl T T wved F STeE aReRl®

mﬁmms%amwmwmm%mmﬁﬁf" T

— —

s s g wre Wil @9 4R 9 smRea vd ydigar sifeRer @ wiEma 1026438
B0 & Frla goW § aul ARG WER G S W W0 8 B A A THA Al
@G §Y T M AR 50 Ho B WA d w@ W or fresr Sewe e e
R T @ER @ avaere ikl woflofiofio o g @ @ Course B
I GRETER divert 0 §Y AT &3 % @ W w1 W forr |

T IEHYT B I oW SR e R e B Ao T4 6 @, gatae w
vy aRed i, seve weR @ T 460 RAE 10022021 W1 qwT T f6
wﬁmww%mﬁa%wﬁﬁﬂﬁmmw%ww
amﬁgmmm.mmmm-mmwwﬁm.
TSI, EOAM W T FEfem D wmie 217 R 20072021 zRr @

) eiferfRdl w1 S A T o fE @ gRn s e R T

04032022 G A At RiE, MogoRo, wwere weiiend), sondar uRendt w1 swiww

o BT
VDFO-1-H AL serstl olblicDfTice W 2017 FeseniOflice_|\Land Adqulsiiion T
e e ender FCARN TG Lin. ;
NP fsier NTP'C Pakel Baswadih Coal Mining Hock 1036 b fobder] doc= 2] - Projects\NTPC PakriDlarwadih Coal Mining Dlock 1026

4Tl iy
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R w8 M e, womod vh B aeer g o st TEE o '
foaf so0a202 wiln fhen el b 210w avn b @3 4 B wer wens !
@ g v w eehen o v s g el oBen e e Py

.

“oae B gaofotoflo fefde oo®arefie ode sper offdien got oHE § Na &

5672000 FOPN Tele pontsore @I SaR Sagedl! 2 ol dneg #r g

Bl qm wae AR F 30 wm vue &3 A epyn g wed P ne &) wenn @ S

won an afees e 20 fee @ g gud A e so-s0 Bev B onben ol

wd-s @ salis a4 Rafn aen g on e g o gra 30 ke X 120m -

372000 wd fiee ~ 3720 fo & awRign w0 @ @ R PO Aa ® Sugelt # o0

viwn-e W e o e
7 23 yoifter®, azamta & wwe 2 Rt porson o seeels =

s v @ Adam B A Nww wos2n W gu e oftdsen @ e 4

wwin wwrg, wdm® Adwe, eodofolo Mo, vsdl smfle B aes e

yEwiE, wondam @
gu wem # A o ydoPoo wnd-svarfle s am sfteser oo

gw e g o nd g @ wrele A oo wifte few omm P gen g

g § -

)  wwn WeR, e w@ow daen, 1 R @ 9uie FNeo 8-367200% BC
m)ftmwmznwmmn&uamummﬂm:m@f”""f_}:
ﬁsmmtmﬁnﬁhuﬁwﬂmﬁﬁwgmﬂhﬂmm \
&1 39 wWaw § 9E g FPfatin o @ o o -

() wE WER, mw:ﬂmw&ﬁﬂhﬁmhumﬂwhm
(M}f&mwnﬁm(ﬂmuﬁﬂmam—ouwﬁ&w&wﬁ__
Wit & wd W@ A, Specific conditions W W W (iv) Fer e 2
“(iv) Mining shall be carried out as per statuette from the streams’ nallshs
flowing within the lease, Embankment 10 be constructed shall be based o
pmkﬂuwdﬂnmdshn]lbealI:as:]mubm*elthFL.Thnshpcut'lhg
embankment shall at least 2:1 towards the ML and shall be stabilised with
plantation. The CWPRS would be engaged for the design and study of
reallgnment of the drains/ nalas flowing across the ML and creation of
embankment, and also obtain approval of the Swte Govemnment for
diversion of the nulas.”

-

D=1 D L s Pl O W 30220 e Onillier AN el Ansgnini wdes AT 1 FU Lad Pigenie NTHY P wadd Vel Mg Bl bklv
BRI Jetter NTTC Tkt Sharwonitih Cowl Mhiing Ihach Y026 b et b= 22 o
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It g Swien affa W B aruem ¥ AR WROR, W
THEA WA@Y @ saeig &g @ Central Power and Water Research
Station ## “Flood Routing studies for Pakari Barwadih Coal Mining arca
near Barkagaon, Hazaribag, Jharkhand,” Svaay 96 e & Sieid 7
W& sifvda, aREET ssEs G4 Ao (Project Monitoring and Planning)
W W R, gREve weer, T @ o 224 e 19.082013 BN
%@ﬁﬁmﬁmmeimtmmﬁaw$m
wa¥ IFAE 31 TE Freea sga e W e E -

(iv) The re-alignment of Dumuhani nala should be done as per the
recommendation/ suggestion given by Central Water and Power Research
Station (CWPRS), Pune given in its technical report.

b) T% @ P WRT TWER §F Wga “Mining Plan” & Igoq fam mam 1
%9 Mining plan @ IER TTAE W ARiE w9 A AGEE AT B
re-alignment ® TR T H1U HHa €T AT

(€) smdeeal W Todododo, THe W URAGER, FERET T
EEE g S9a UHiE 31748 e 09102018 ERT @ weRwE (a9
m]qmﬁ@mgmm,mﬁw#ﬁﬁﬁiﬁ
SwEn aftfa audl @ JfvT 0 B W W @ wWuEE @ e Fream
R - _
“ Accordingly , it is requested to please amend the condition for - .
maintaining of 50 m green belt as stipulated in the condition mentioned, _
above along the sides of Pakwa nallah and Dumhani nallah. Instead, we “ _ ,
may please be permitted for maintaining the 15m green belt along the -/ OF °.
Pakwa Nalla and Khorrah Nala.” b

REwR v w@R, i |, 3 @ weey 9Reds ssem g
Wﬁﬁﬁmﬂﬁmﬁmw%qﬁmwmmﬂ%mmm
FUAET G NG WER @ 9A FNo. 8-56/2000 FC =% 17.002010
a1 Pt Stage-Il 9 @ ¥t wea 08 @1 SooE R T & W R
W*W*maﬂﬁmmm|wmmm
A siferal @ e @t i g & R ar Seolen W @ waRE
fafe= Framt/ m#mmm*mﬁwg | af
T W @1 W P e S S e o @ e e
aﬂ%ﬂmﬁwﬁﬁmﬁzmﬂ%mmmmmm%

JDFO-}-HPUsen PubliciOffce W_2022\ForestOffice_1\Land Acquisition under FCACANT P.C. Lad Barwadih Block
| Prejects™NTPC Pk
Ra'CF letter NTPC Pari Barwadih Coal Mining Block 1026 ha fokder] doc~ 23 - Gl
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-0 L — 1%
aﬁamﬁw@%wmﬂﬁmfmw T W e e
@) siREs T &g Swdm B T 3720 B0 T @ fows @feE O T
Penal NPV &7 933l férar o @@ £
() R WA &g SET AT Y 8720 &0 9 M1 # sliwen W A @
R Fage T § 78 GRigft gamae (Penei CA) %1 50 @il & webdl &
YT WRG FROR, T, THa (@ Godrg oo qEed, TE el 2N
fria Stage-11 sraf @ ¥t o o8 @ e weifes fomm o @@l & -
** The user agency will take up programme for at least 50 m greenbelt along
the sides of the Pakwa Nallah and Khorrah Nallah ( in place of Dumuhani
nallah) from the initial years under the supervision of the State Forest

Department.”
Z, Action en e State. so far. to ensure compliance of conditions

reported to be non-complied with the Committee visifed the area pursuant to

the directions contined in NGT order dated 18.02.2019
59 Wag ¥ fawya Compliance report AT W&d gRa wifiavw gra fdd

T EN ARG WROR B e T o1 foret we Wi @ wew ¥ T @ wew g A
SIS, FEAOTTD I G4 I BT AW &7 B AW b fw war ¥ | wwa
Y@ g Stage- II el % oarem 1 e 06.12.2019 & Riw 31122020 7 Refy w
Vi g6 S g e mar vd srguien @ Rafy e argrer e smaTas anard &g
fra P afersh Fries, wol-avade e @5 TR, wodofiodo, TSP
FARIATT T §W BAGY F UG 4204 RAE 05022020 AT 1549 AT 26.042022 ERT
fear war & (grar ufy Worm, aer@-01 9 02)[ 9% T% ¥ WAl & Suer &g fRw

&ar = <= Bl 0 j_i‘_-:;‘ s
TE A I U4 sas sRar i iR 8 [, [ wouxn # "‘H )
FETE— G | | |“FEnn No
:_QE—-
B0/~ S
91 UHed UgTRsTd
: FANATT SRRt wree
TE 201 B 14-08. 2022

qeeY TE TE 9 G T ST ETEiED - .
EHECE LIS ??F—Tfl'f ﬁ‘sﬁﬂ ﬂm “ﬁ Eiﬁﬂi. aﬁiﬁlﬂ?'l ﬁ_ﬂw : %‘?;Q wﬂé z

] .
FGIaE BT &g i | : - A
EEfL \f'a%ham
C Usersiblic Gifieet_2022 FocesiOfiice_| Latd Acquisition warder FCAHN T.RC, I.m.il':n,;m wmcmmmcn
r: 3 L Arer

HTIC Pabini Barwaih Ceil Mining Block 1636 ks folder] doc= 2} =
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Jharkhand Government
— [0S A
Department of Water, Environment and Climate Change
Letter ;- 75/2009-1915 08.07.2022
Jalaj Kumar
Deputy Consultant.
To
Secretary
Government of India
Ministry of Environment, Forest and Climate Change Indira Paryavaran Bhawan, Aliganj
New Delhi-1100031
Subject :- Diversion of 1026.438 ha of forest land for coal mining from Pakniturwadih project in
favour of M's NTPC in Hazaribagh West Forest Division in Hazaribagh district of Jharkhand -

amendment of condition no 8 of Stage-l &condition no. 7 of Stage-1 forest clearance-reg

Reference - - Yours sincerely, Office letter No.-F.No. 8-56/2009-FC (PL) dated-2901:2019 and letter
number-F.No. 8-56/2009-FC Date-230122022

As per the instructions, in the light of the query made by the relevant letter on the above mentioned
subject, the Principal Chief Forest

Mahara
Letter No. 803 of Patron-cum-Executive Director, Wasteland Development Board, Jharkhand Ranchi
Date- 22.10.2020, received from letter no. 490 dated 13062022 and letter no. 507 dated 16062022.
A photocopy of the resolution report (including annexure) is attached.
It is requested that you may please take further action on the subject proposal.
Faithfully
water subconsultant

Scanned by TapScar
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Government of India
Mmistw of Enmronment Forests and Climaie Change
(Forest Conservation Division)

Tk
¥

o e ' Indira Paryavaran Bhawan,
| éii‘\\ il ' : Aliganj, Jor Bag Road,

T New Delhi - 110003
- - : Dated: 25t Ihay, 2023

The Pﬂncspat Secretary (Forests),
Government of Jharkhand
Hanchl

; { Sﬁblecisﬂwerslon of 1026.438 ha of forest land for coal mining Pakribarwadih
- Project in favour of Mis NTPG Lid, in I-[azarihag West Farest Diwsion in
Hazaﬁba“g* mismm 'ﬁf‘dharkhahdh :

'FC -regarding

.,,.'. _w':“' _
%, VS8 V% directed 1o refer to the State Government of Jharkhands lelter no. vanbhumi-
2.2@ 202 UDB-1915 V.P. dated 08.07.2022 requesting for modification of condition no, 8
Bt tage-Il approval dated 17.09.2010 issued under Section 2 (if) of Forest
e {Conservation) Act, 1980. The said condition at Sr no. 8 of the: approval dated
o .~="¥1.03.2010 s asunder:

5 <77 The user agency. vill take up. program for at least 50 m green belt along the sides
of the,'Pakwa. nallah and Dumhani nallah _from the initial years under the
sm:ands!on of the stale. furesf depadment"

R The: request of the State- Government was considered by the Mwaoryl
,g-g“'- Comijites In s frieeting held on .25.04.2023, Alter careful examination of the-
5@ " régquest of the State Government, on the basis of the. recommendations of the
pdvisafy Committee, and its-acceptance by the competent authority in this Ministry,
esCghtral Government hereby accords its approval to modify the mndlﬂop no. 8
q;:f-"*& o e "ge—li approval dated 17.08.2010 as-under:

! OIARN
E‘ L"'i'b ,)}‘The user agency shall restore and conserve the. Khana Nalla (west) and Pa.‘-:waf AN E\
¢+ 7% "Nalla (east) watersheds on priority basis under supervision of the forasa‘depaﬂmeﬁr* AR’
_-and expert hydrologists/agencies and develop their walershed slalus as per the | o N
Sy;gey of India toposheet no. 73 Ell. A greenbelt of 100 meters on either side ot 3823 1 3 A/
omcgmanaﬁara and Pakwa Nalla shell be. maintained. . & > Y
r -~

Y5y Fmihar in total disregard fo the conditions of approval, the: user agency fag.
mined .oul the area and changed the course of the Dumuhani nala which was
actually requi[ad to be protected and maintained as green belt. In view of this, it
has.been decided that the penalty shall be imposed for viotalion committed over
‘the forest area ' na)wﬁmmnmmleau‘mﬁvemanmmnw
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plus simple interest: uf 12 % from’ the date of ‘actual vlalatlon commrlted fill the

geposition of pena!ly

T — g -

£. The: femaining’ mntﬂhuns shpui&ied i -approval daled17.09.2010 Hor-instant
prﬂpusal shall remain the same.

5. This issues wnth the approval of competent authority.

Yours falthfully;

SQMW . Bh rdvsrg;J
Ehardwai (Suneet a

Smect Ass!stam Insp,eutnr General af Furasls

BaLE' 25-’35-‘21323”1&%.30

| ﬂunsawahon of Forests; Gownman't*ofdhadshandnﬂamﬁi
;i‘rﬁgggaied Regionel office: gEastem Zana}. Ftanchl -
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Office - Divisional Forest Officer, Hazaribagh Western Forest Division Van Bhavan, Hazaribagh

06546-222339, Email- do hazaribaghwest @rediffmail.com & dio-hazaribaghwest@gov.in

Letter number 3291 Date: 14/06/23
To,

Additional General Manager (Environment Management),
Coal Mining Projects NTPC Limited, Pakri Barwadih Barkagaon
Hazaribagh

Subject:- Diversion of 1026.438 he. of forest land for coal mining Pakribarwadih Project in favour of
M/s NTPC Ltd. in Hazaribagh West Division in Hazaribagh District of Jharkhand- Modification in
condition of Stage -1l approval and violation of FC Act-regarding

Context :- Government of India, Ministry of Environment, Forest and Climate Change, New Delhi's
letter no. 8- 56/2009/FCpt dated 25.05.2023, Principal Chief Conservator of Forests-cum-Executive
Director, Wasteland Development Board, Jharkhand, Ranchi's memorandum no. 568 dated 30
105.2023 and Memorandum No. 1148 of Forest Conservator, Regional Zone, Hazaribagh dated
02.06.2023

Sir,

With reference to the above mentioned relevant letter, it is to be informed that the condition number
of the final approval of Stage-11 given by the Government of India, Ministry of Environment, Forest
and Climate Change, New Delhi's letter number 8- 56/2009/FCpt) dated 26.05.2023 in the subject
project. In the light of 8 violations, the total amount of punitive NPB including interest amount is Rs
857,52,85,944,32 (Eight Hundred Fifty Seven Crore Fifty Two Lakh Eighty Five Thousand Nine Hundred
Forty Four Rupees Thirty Two Paise Only) only the amount payable is e-Portal (https: While depositing
the same in CAMPA's account through http://parivesh.nic.in), it should be ensured to submit a step-
wise compliance report of all the conditions imposed by the Government of India in 05 copies. If there
is any amendment in the other items mentioned in this demand letter by the higher departmental
officials, then it will be mandatory for you to deposit the revised amount also. Also, if the above
amount is deposited late, additional amount of interest will be payable in favor of the department.

As per Article. (1) demand letter

Yours faithfully,
Sd/-

Forest Divisional Officer
Hazaribagh West Division

Translated by Google translate



In principle consent given by the Government of India vide letter no. 8-56/2009/FCpt dated

_ 25.05.2023 on the proposal of non-utilization of 1026-438 hectares of forest land for a TPC Limited
pakrivarwadih Coal Mining Mining Project, as per the conditions contained in the conditional in-
principle consent by the Government of India.

Demand letter in light-

Hazaribagh Western Forest Division Forest Density — 0.6

Head Area Rate (per ha) Amount
Pannel NPV ( Five 1026.438 1228590.00 =1026.438 ha x Rs.
times of ordinary rate) 1228590.00 x 5 times

= Rs. 6305357312.00
(Six hundred thirty
crore fifty three lakh
fifty seven thousand
three hundred twelve
rupees only

12% of Simple interest =(6305357312.00x 12
on Total Pannel NPV x 3) -2269928632.32
(Two hundred twenty
six crore ninety nine
lakh twenty eight
thousand sixty six
thirty two rupees and
thirty two paise) only
Total 8575285944.32
eight hundred
children crore fifty
two lakh eighty five
thousand nine
hundred forty four
rupees thirty two
paise only)

1. If there is amendment in the demand letter then the amended amount will be payable in favour of
the department.
2. If the above amount is not deposited within the time limit, additional amount of interest will be
payable by the user agency in favour of the department.

Forest Divisional Officer

Hazaribagh Western Division

Translated by Google translate
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